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	Date 	 Order of the Tribunal 

if;., appcation i ;n torni 
is fJ F. 
dsid 

.. 

Da Lit" £jh_o5 ..................... 

Ly. Registra, 

12.2009 Mr S.P.Sharma, learned counsel 

for the applicant after arguing for some 

time seeks adjournment to place on 

record certain judgment in support of his 

claim. 

List on 15.12.2009. 

(Mukesh Kr. Gupta) 
Member (J) 

/pg/ 

15.1.2.2009 Q.V?2f 	 bt- 

,tJ9 	 .  

In temis of Para 5.7 of the 

er/placement policy for Group- A 
r of the Indn Revenue Service, the 
of Applicant is that on completion of 

years tenure posting in N.E. Region, 

be entitled to choice posting. 

Contd/ - 



0 A 257 of 2009 YAW- 

1Vc 

• Contd/ - 

15.12.2009 	. 	. 	•' r. 

Issue notice to the Respondents. 
Mr.K.Das, learned Addl.Staiading Counsel 
accepth notice on behalf of the 
Respondents. Service is thus complete. No 

formalinotices to Respondents need to be 
issued. Four weeks time is rantéd to the 
Respondents to file xply. Rejoinder, if 
any, may be filed by Applicant within 2 
weeks thereafter. LI..2oIj 

List the matter on OI2O 

 . (Madan Ku~'C' MtUrVedi) (Mukesh Kumar Gupta) 
Member (A) 	Member (J) 

/[mI 

9,2 

V q 

4.2.2010 '. .. 	On the reauest of Mr K.Das, 	lened 

counsel for the Respondents., case is adjourned to 
25.2.1O foçfig reply. 

yy. 	. 	. 

	

(Madan Kts1car Chat urvedi) . 	 (Mukesh Kumar Gupta) 
Member (A) 	. 	Member .(J) 

k1i 
10 

2t(. 

	

(M adanar Chatuedi) (MUkesh 	Gupta) 
Member (A) 	 Member .{J) 

/bb/ 	 ... 	 . 

I 2-i 	 .15 032W0 	Applicant filed rejoinder on 12.032010. 

( 
 Plleldd!rV! 

	 .. 

A'7 -W 	 •-• 07.04.2010. 	.. . 	.. 	. 	. 

H 

(Madan Kr. ChatUrve) 
Member(i. 

25.02.2910 	Enabling the Applicant to file 

rejoinder, as prayed for, case is adjourned to 

15.03.2010. 

/bb/ 



O.A. No. 257/2009 	 A) 
07.04.2010 	Learned counsel for the respondents 

- prays for adjournment staling that he wants 

to file reply to the rejoinder. In the absence 

of any rule or law,  this request cannot be 

J A 	 ç 	t• 

	 accepted. However, adjournment is 

granted. 

List on 30.4.2010. 

(Madar*K. haturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

ipgi 

30.04.2010 	Learned connse) For the respondents 
prays for adjournm enL . 

i 	
Lsi h: on 06.05.2010. 

v. 	. 
2iTi) 	 (Mackm Kumar Cho4urved 	(Mt.kesh Kurnar Gup4a) 

Mernbet (A) 	 Member çJ 
nkrn 
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06.05.2010 	Mr KK. Dac learned Addh  
for the re)onde.nI:s has 	ythced 
cornrninkat:ion dated 11 .0.201 0 

adresed to hm by the resptndts 
stating that applirant's case for transfer 

will be considered in ACT. 2010 if be has 
applied for transfer in response to the 

Boards cirrnlar, in accordance with the 
new transter policy phHs). ed on 

16.02.2010. Learned coiul for applicant 

states that he indeed has applied for such 
transfer in accordance with the policy. 

However, it is prayE.d that till the outcome 

of the said meeting is decided, present OA. 
be kept pending 

Copy 	of 	the 

communication has been taken on record. 
Sir. cc respondents are goind to con skler his 

request tr transfer in the ned ACT to he 
held shortly,  nor.nely, in May 201.0, we are of 

the considered view that any decision taken 
therein would provide a fresh cause of 
action and. t.heretnre, there is no need to 

keep the present OA pending. 

110 

nkm 

Accordingly, reserving the liberty for 
the applicant to take steps in race he is still 
aggrieved, present O.. i I spose Lii. 

(Madon 	ChOUTVeO 
	(Mukesh Kumar Gipa 

4en:ie (A 
	 Ment,es (J 
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7 DEC2009 
FORM I 

Guwah8t Bench 
(RULE 4) 

AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH: AT GUWAHATI 

Title of the Case: ORIGINAL APPLICATION No: 25 6f 2009 

BETWEEN 

SHRI HOME RAIKHAN. .......................................................... APPLICANT 

AND 

UNION OF INDIA AND 2 OTHERS ................................RESPONDENTS 

INDEX 

Dated at Shillong. 
The 	D,ecei,ber 2009 

knljn
r.P.SHARMA)-

ATE 



(i) 

IN THE CENTRAL ADMINISTRATIVE ttIBUNAL, GUWAHATI BENCH 

AT GUWAHATI 

ORIGINAL APPLICATION No: 25 	of 2009 

Shri Home Raikhan, Commissioner of Income Tax 

Aaykar Bhawan, Shillong-793001 Meghalaya ................................. A 

'i DEC2009 

Guwahati Berch 
c(ftk1 T11 

4: 

I 

jr 

-Versus - 

Union of India represented by its Secretary, Department of Revenue, 

and 2 others.................................................................... RESPONDENTS 

SYNOPSIS OF THE CASE 
The humble Petitioner joined Group A Indian Revenue Service on 20th  December, 

1979 with batch year Code No: 79076 and he had joined as Commissioner of 

Income Tax at Shillong on 10/06/2005 and had spent more than four years whiié' in 

the service in Shillong. The humble Applicant expected that after completion of 3 

years of his service, he would be transferred to his station of his choice on the basis 

of Transfer /Placement Policy for Group 'A Officers of the Indian Revenue Service, 

CBDT 2005 and on the basis of Para 3 of letter No: 14017/21/ 83-AISi1 dtd 

3/2/1984 and Orders contained in OM (Office Memorandum) dated 14/12/1983 

issued by the Government of India, Ministry of Home Affairs., (Department of 

Personnel & Administrative Reforms) which is applicable to all cases of 

appointments/ postings, transfers etc. of Central Government Employees who are 

serving in the North Eastern Region comprising State of Megha!ayaetc. 

After completion of more than 4 years of service in the N E Region he made a 

representation to gettransfer to Delhias his daughter reuies joining. MA in 

Commerce from Delhi University and the son to get admission in a School at Delhi. 

Moreover before retirement i.e. on 31/05/2012 Applicant wants to construct a house V 
I at Ghaziabad New Delhi and for the above reasons the Applicant wants to get 

transfer from Shillong to Delhi. But Representation of the App!icant was not 

considered and therefore the App!icant filed an 0. A bearing No: 201 of 2009 before 

this Hon'ble Tribunal for necessary directions to the Respondents for his transfer to 

the place of his Choice, and the Hon'ble TrIbunal was pleased to dispose of the said 

0. A on preliminary stage of admission on 2909:2009 directing the Respondents to 

consider the case of the Applicant for his transfer/posting at Delhi in terms of the 

Government of India Guidelines / Departmental Policies treating the 0 A as his 

representation, but the Respondents rejected his oraeof transfer to his place of 	' 

choice most arbitrarily and illegally wThout going ulto the merits oi the c a s e v i dC.. ,  

Impugned order NO A -220 ii '03/2009-Ad Vi dated 23November 2009 Hencc the 

Applicant has preferred this instantApplication for grant of reflef as prayed for. 

Dated atShU!or 
TheLDecernber 2009  

ADVOCATE 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

AT:GUWAHATI 

0 .A. NO: 2-5 	OF 2009 

Shri Home Raikhan, Commissioner of Income Tax 

Aaykar Bhawan, M. G Road, 
	 -1 DEC 2009  

Shillong-793001 Meghalaya .......................APPLICANT 	
J1TE 
	1 

-Versus- 

Union of India, represented by the Secretary, 

Department of Revenue, New Delhi-i 10001 

The Chairman, Central Board of Direct Taxes, 

4 
	 Ministry of Finance, Department of Revenue, North Block, 

New Delhi-1 10001 
I 

The Chief Commissioner of income Tax (C C A), 

AaykarBhawan, G. S. ROAD, 

Guwahati-781005 .. .......................................... RESPONDENTS 

DETAILS OF APPLICATION: 

1. Particulars of the order against which the apphcation is made: 

Impugned Order No: 96 of 2009 dated 1 11h  July 2009 issued by the 

under Secretary to the Government, Ministry of Finance Department 

of Revenue (Central Board of Direct Taxes), New Delhi 

Impugned Order No: 123 of 2009 dated 27th  August, 2009 issued 

by the under Secretary to the Government, Ministry of Finance 

Department of Revenue (Central Board of Direct Taxes), New Delhi 

Impugned Order No: F No A-22011/03/2009-Ad.Vl Dated 23Id 

November 2009 issued by the Deputy Secretary (Ad-VI),(C B DT). 

	

Government of India,'Ministry of Finance Department of Revenue 	- 

(C,enual Board of Direct laxes) North Blok New Delhi 110001 



-2- 

G 	- 

Copies of the Impugned Order No: 96 of 2009-4a-téd 11111  July 2009, 

Impugned Order No: 123 of 2009 dated 27/08/2009 and impugned 

Order No. F. No. A-22011103/2009-Ad.Vl dated 23rd  Novemberi009 

are enclosed and marked as Annexure-I, II & Ill 

Jurisdiction of the Tribunal: 

The humble Applicant herein have completed 18 years and 8 months in 

Eastern Region of India and has been posted at Shillong in the Office of 

the Chief Commissioner of Income Tax, under Respondent No: 3 the 

(Cadre Control Authority) with effect from 101h  June 2005 and presently 

residing at Shillong within the jurisdiction of this Hon'ble Tribunal and 

hence this Tribunal has got Jurisdiction to hear the instant Application. 

Limitation: 
The Applicant further, declares that the application is within the limitation 

period prescribed in Section 21 of the Administrative Tribunals Act, 1985. 

Facts of the case 

Brief factsof the charges and relevantdocuments.to  be referred: 

That Brief facts about the date of appointment and joining of Service 

20/1 2/1 979 batch year Code No: 79076 as mentioned in the I R S Civil List 

2006 as on 10/1/07. 

Copy of Extract of I R S Civil List 2006 as on 10/1/07 for 

CommissionerslDirectors of Income- Tax is enclosed and marked as 

Annexure-IV 

The humble Petitioner joined Group /.\ Indian Revenue Service on 

December, 1979 and he joined the RrsPondent  No.3 as Commissioner 

of Income Tax at Shillong on 10/06/2005. He had spent almost four years 

while in the service in Shillong. The Petitioner would be superannuating 

on 311/05/2012. 

Copy of the certificate dated 1/9/09 issued by Deputy 
Commissioner of Income —Tax, (Hqrs) is enclosed and marked as 
Annexure-V 

That the humble Applicant went to Shiflong with an expectation that after 

completion of 3 years of his service, he would be transferred to his 

station of choice on the basis of Transfer /Placernent Policy for Group A' 

-2- 
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- 

	

/ 	7 OEC2O9 / ) 

Officers of the Indian Revenue Service CBDT 2005 and on the .basis of 

Para 3 of letter No: 14017/21/83-AIS.1I dtd 3/2/1 984 Orders contained in 

OM (Office Memorandum) dated 14/12/1983 issued by the Government 

of India, Ministry of Home Affairs, (Department of Personnel & 
.4 

Administrative Reforms) which is applicable to all cases of 

appointments/ postinDs, transfers etc. of Central Government Employees 

who are serving in the North Eastern Region comprising State of 

Meghalaya etc. 

Copies of the Transfer Policy for group 'A' of Indian Revenue 

Service (Income Tax) 2005 (duly amended) and the Exfract. of OM 

(Office Memorandum) dated 1411211983 are enc.osed hereith. 

marked as Annexure- VI & VII. 

That the humble Applicant begs to state that after completion of more than 

4 years of service in the N E Region the humble Applicant had made a 

representation vide memo No: F. No: Per!08-09/6057 dated 13 th  February,  

2009 addressed to Shri Imokaba Jamir, JOlT, Hqrs Aayakar BhaWan, 

Guwahati•-781005 in the Office of the Respondent No: 3 along with duly. 

filiedin pièscrihed Transfer representation PröfOrma étb. .......... 

That as per Executive Profile maintained by the Respondents it was within 

the knowledge of the Respondents that the humble Applicant desires to get 

transfer to Delhi as the daughter of the Applicant requires 	join MA fl 

Commerce from Delhi University and the son of Applicant is reuired to get 

admission in a School at Delhi. Moreover before retirement i.e. on 

31/05/2012 the humble Applicant wants to construct a house at IRS Group 
Housing.Society at Indrapuram, NCT, Ghaziabad New Delhi and for the 
above reasons the Applicant wants to get transfer from Shillong to Delhi. 

It needs to be mentioned here that the humble Applicant would- be 

superannuating on 31/05/2012 hence the Applicant is willing to get 

transferred to Delhi before it. 
4 

Copy. of Executive Profile maintained by the Tespôndents.is 

enctosed herewith and marked as AnnexUre-VHl 

That  the Applicant haa sent another representation/reminder vide memo 
No: F.NO.PER./9-1 0/2145 datedl4/07!2009 addressed. to the Respondent 



- 	 i 

/ 	
.7 DEC2009 

I GuwahatI Bench 

No: 2 Chairman, CBDT, Ministry of Finance, Department of Revenue, 

North Block, New Delhi-110001 stating therein that CBDT couldtransfer 

and accommodate the Applicant in a station of his choice as per the rule of 

Government of India and also as per CBDT's transfer policy. But request of 
4 

the humble Applicant for transfer to Delhi was not considered either at the 

time of considering the other Officers for transfer vide Order No: 96 of 

2009 dated 11th  July 2009 or at the time of issuance of Order No: 123 of 

2009 dated 27/08/2009 and the Respondents failed to discharge justice 

equitably and impartially. 

That as per Rule 5.3.9 of the aforesaid Transfer /Placement Policy for 

Group 'A' Officers of the Indian RevenLie Service, CBDT, 2005 minimum 

and maximum tenure to a post is two and three years respectively and as 

per the Rule 5.7 of Transfer /Placement Policy for Group 'A' Officers of the 

Indian Revenue Service, CBDT, 2005, Officers who have completed three 

years of tenure at NADT (National Academy of Direct Taxes, Nagpur) etc 

will get preference in posting to stations of their choice. As per the said 

Rule of.CBDT, 2005, Officers who have served in the North Eaternegibn 

or Jammu & Kashmir would get preference in stations of their choiceirçe. 

the humbleApplicant has served at Shillong for more than four 'ear, he is 

entitled to get preferenôe in to the station of his own choice whicftho;ted 

to geUransfer from Shillong to Delhi. 

That the Humble Applicant further begs to state that, minimum tenure in 

Class 'B' Stations and Class 'C' stations in India in each cyoe has te-n 

fixCd for six (6) years in accordance with the Rule 5.3:6 of Transfer / 

Placement Policy for Group 'A' Officers. Since in the North astern region 

there is no Class 'B' Stations the minimum tenure consisting of one cycle 

should be taken as 3 .(three) years as per the Rule of 5.3.2 of Transfer I 

Placement Policy for Group 'A' Officers of the Indian Revenue Service, 

CBDT, 2005. Copy of the Rule 5.3.6 and 5.3.2 of Transfer Policy for Group 

'A' of Indian Revenue Service (Income Tax) Central Board of Direct Taxes 

-2005 is enclosed as Annexure- II together with detail of Class 'A' B', and 
'C' Stations. 

4 
That the Humble Applicant begs to state that in the case of Shri D. B;Rap 

who joined as Commissioner of Income Tax (Appeals) in the OfficCbf the 

Chief Commissioner of Income Tax, Shillong under the C C A of 

Respondent No.3 and completed four years of tenure at Shil!ong.. was 

4 - 



5 
- 	

1 DEC 2009 

GuWahati Bch 

transferred to Kolkata vide SI No. 190 of the Order No.96 of 2009 of CBDT 

In the same way the Applicant is also entitled to get his transfer out side of 

Shillong to stations of his choice. 

4 	 viii. That being highly aggrieved with the negative attitude of the 

Respondents the Humble Applicant had filed an Original Application before 

this Hon'ble Tribunal for necessary directions to the Respondents for his 

transfer to the place of his Choice, being eligible after completion of more 

than 3 (three) years in the Noiih Eastern Region in terms of Government of 

India, DOPT Circular OM dated 14th  December, 1983. The said Application 

was registered as O.A. No. 201 of 2009 and this Hon'ble Tribunal was 

pleased to dispose of the said Application on preliminary stage of 

admission and passed an Order dated 29.09.2009 directing the 

Respondents to consider the case of the Applicant for his transfer! posting 

at Delhi in terms of the Government of India Guidelines / Departmental 

Policies. 

Copy of the order dated 29.09.2009 issued by this Hon':bie Tribuna•i 

enc'osed and marked as Annexure-IX 
I 

That though as per directions of this Hon'ble Tribunal, Respondents had 

treated the said Original Application as his representation, but rejected his 

prayer of transfer to his place of choice and the Impugned order NO. A - 

22011!03/2009-Ad.Vl dated 23rdNovember  2009 was passeb..ythem, mot 

arbitrarily and illegally without going in to the merits of the case. Copy of 

the impugned order of the CBDT F.No. A-2201 1/03!2009 —Ad.VI dated 23d 

November 2009 is enclosed as Annexure.-l. 

Being highly aggrieved and dissatisfied with the aforesaid Impugned 

orders dated 11!7/09, 27/8/09 and 23/11/2009 the Humble Applicant 

preferred this Application before this Hon'ble Tribunal on the following 

amongst other grounds: 

5. GrOundsfor relief with legal provisions 

4 
	

I. 	Because the impugned Order NO. A -22011/03!2009-Ad.Vi 

dated 23dNovember  2009 passed by the Deputy Secretary (Ad-

VI) CBDT!Respondent is bad in iaw as well as in facts. 

- 5 - 
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II. 	Because the Respondents had 

I 7  DEC2009 

Guwiatj Bench Trrif 
0 

acted most ar6aii&- 

prejudiced while ignoring the justifiable grounds sated in the 

Representation of the Applicant (0 A NO: 201 012009) and also 

ignored the directions of this Hon'ble Tribunal dated 29/9/2009 

and therefore the Order dated 23/11/2009 passed by the under 

secretary (Ad-Vi) CBDT, is liable to be quashed and set aside. 

Because the Respondents while passing the impugned Order 

dated 23/11/2009 had wrongly calculated the Continuous stay of 

18 years of the Humble Applicant in Class 'A' Stations as his 

posting in Kôlkata prior to the year 2005 cannot be considered 

for calculation of his posting in Class- A Station as Kolkata was 

not a Class-A Station till April 2005 i.e the year when the 

transfer! Placement Policy, 2005 for Group 'A' officers of IRS 

(Income Tax) was issued. 

Because in the instant case the Respondents failed to consider 

the mandatory provisions of DOPT Circular OM dated 14/12/83 

and Rule 5.7 of Transfer/Placement policy for Group- A Officers 

of Indian Revenue Service (Income Tax), Central Board of Direct 

Tax-2005. 

Because the Respondents while disposing the ;representtion 

had failed to consider the facts that the humble Appiicarr;has 

served the North Eastern Region for a period of more than 4 

years and as per DOPT Circular OM dated 14/12/1983 hèHs 

entitled to and otherwise eligible for posting at the station of is 

choice. 

Because the Respondents has miserably failed to consider the 

overriding effect of the OM dated 14/12/1983 against the 1.S  IF 

Guidelines, while rejecting the representation of the HLimbie: 

Applicant. 

VU. Because the DOPT Circular OM dated 14th December, 1983 

overrules IRS TP Guidelines, therefore after posting of more 

than three years in Shillong, NER the Applicant ought to have 

been posted to his Station of choice. On similar issue this 

Hon ble Tribunal had passed an order dteG 3 1/5/2006 in 0 A 

-6- 



filed by Shri Pradip Kumar Ray wherein the Hon'ble Tribunal had 

held that OM dated 14th  December 1983 cannot be sidelined and 

the new IRS transfer policy cannot have overriding effect. The 

said order of this Hon'ble Tribunal was confirmed by the Division 
4 Bench of Hon'ble Gauhati High Court in WP (C) NO.1539 of 

2008 dated 25-04-2008 in UOl VS Shri Pradip Kumar Ray and 

the Respondents have accepted this ruling. 

Copy of Judgment & Order dated 25/04/2008 of HoA'ble 

Gauhati High Court in WP (C) NO.1539 of 2008 dated 25-04-

2008 in Ubi VS Shri Pradip Kumar Ray is enclosed herewith 

and marked as Annexure- X. 

Because the Respondents did not consider the issue of 

superannuation of the Applicant which is due on 31 05 2012 

and this issue was the main consideration and direbtion of this 

Honourable Tribunal in 0 A No: 201/2009 dated 29/9/2009. the 

Respondents have chosen to remain silent on this issue. This 

implies that the CBDT is intentionally denying facts and due 

justice to the Applicant and clearly indicates that the 
1' 

	

	

Respondents have not followed the directions of the Hon'ble 

Tribunal on the issue of superannuation. 

Because the provisions of Para 5.3.7 of the Tranfer Policy 

Rules has been wrongly interpreted by the Respondents in 

Paragraph 8 of the Impugned Order dated 23/11/09 as Rules 

cannot be made retrospective. KOLKATA was never a class "A" 

station prior to 2005. Had it been classified as class "A" station; 

the appellant would not have sought transfer to that place, which 

was in fact a dumping ground. Counting the period of stay in 

Kolkata as posting in class 'A' city is therefore erroneous andl 

wrong. 

Because the Rule of Maximum tenure in class "A" station 

excluding exempted postings was made earlier for 16 years as 

1*1 
per IRS, TP 2005 (Rule 5.3.7) and later on the same was 

reduced to 14 years including exempted postings on 02/05/2008 

(Rule 5.3.7). If such benefits were not available, the humble. 

:app!laiit would never have sought to get posted at exempted 

ftardl stations as follows: 

-7- 
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Guwahatj Bench 
01  

SI. Postings Period Total Stay Rules 
No:  

 ADIT (SPL. INV) 1/4/88 	to 1 year Amendment to 
1/4/89 - 	- IRS TP 2008 

 DCIT(INQ.AUTH) 1/12/90 	to 1 	Yr. 	8 IRS,TP 	2005 

 Sr. Dr. I T A T, 
1/8192, 
1/8/92 	to 

months 
1 	Yr. 	8 

para5.4 
-do- 

Delhi 1/4/94 months  
 DCI T (AUDIT) 1/8/00 	to 10 months Amendment to 

KOIKATA 1/6/01 IRS TP 2008. 
Total 	Period 	in 	Class-'A' 18 Years 
Station 

Less: Exempted Period (As per a) to 5 Yrs 	& 2 
c) above) months  
Actual Stay in Class "A" Station 12 Yrs & 10 

months 

Because as per the Rule 5.7 of the Transfer /Piacement.Poiicy ,  

for Group 'A' Officers of the Indian Revenue Service, C'DT, 

2005 Stated that (officer who completed 3 years tenure at 

National Academy Of Direct Taxes, Nagpur, Regional Training 

Institute and vigilance Directorate, and whose performance has 

been excellent, will get preference, as far as possible, in posting 

to station of their choice). Officers who have served in theoith' 

eastern region and J&K would get preference in pottig to 

ststions of their chOice which the Applicant is deprivd bN" gt 

such preference although he is eligible under; :the  afor:áid 

Rules. 

Because the Respondents failed to consider the fact that 

minimum tenure in Class 'B' Stations and Class 'C' stations inì 

each cycle is six (6) years in accordance with the Rule 5.16' Of 

Transfer /Placernent Policy for Group 'A' Officers of the Indian 

Revenue Service, CBDT,2005 and since in the North' Eàterr' 

region there is no Class 'B' Stations the minimun •ter1ür 

consisting of one cycle ought to have taken as threC( 3 ) years 

4 

	

	 as per the Rule of 5.3.2 of Transfer /Placement Policy for Group 

'A' Officers of the Indian Revenue Service, CBDT ,2005. 

4,  

Because the Respondents ought to have considered the iae, 
thai maximum tenure in Class "A" station e'xciudiñexernpd 

postings was made for 16 years 6s per !RS,TP2{@5; RuU5.7 

which was amended to 14 years including exempted potirgs on 

+ 

F 

4 

- 8 - 
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02-05-2008. Thus without coun.ting the exemption pe.riod the 

years of the Applicant working in Class A" station is ohly9 years 

as the period of posting in Kolkata cannot be counted as posting 

in Class A city as the rules cannot be made retrospective and 
4 are never so. Posting Caicuation" on the same Executive profile 

indicates that the Applicant had completed only four years in 

regular posting in Delhi which is Class "A" posting area and he 

had completed eight (8) years in Kolkata combined with regular 

posting of four (4) years in New Delhi. Sb he completed tdtal 
twelve ( 12  ) years in Class "A" Stations In view of this the 

Applicant is eligible to be posted to Class "A" cities after serving 

Class "C" cities as per the Rules of Transfer /Placernent Policy ,  
for Group 'A' Officers of the Indian Revenue Service , CBT 
2005. 

xlv. 	Because the Respondents have adopted deliberate policy of 

discrimination, when some of the officers are transferred on the 

grounds of superannuation and Children's EducatiOn, but the 

same yardstick were not applied in the case of the hLtnibiè 
'V.. 
	

App!icant, who had submitted the same disabilities -- J r,  'hiS 
representation dated 13/2/2009 and the R'espöndéhts 

fo!lowed a policy of punishing the humble Applicant Without'.ny 

justifiable reason and ground, by not transferring him to astaTtion 

of his choic'. When an Officer has completed his term i the 

NER dutifully and is due for transfer; he ought tohave b:een 

transferred as per Rules as in the case of Shri D.B:Rao who'w 
serlt' to Kolkata after completing 4 years in ShUlong. ,B,utth 

Humble Applicant has been denied this opportunity With io.tvaid 
reasons. 	- . . 

Copy of the Certificate issued by the ,by. 

of Income Tax (Hqrs), Shillong dated 1/9109 Is eñiosèd 
and marked as Annexure- Xl 

Because, the CBDT has not followed the direction of the Hbj e  

Tribunal by not considering the issue of superannuation of the 

appIcant and rejeilnq the issue off Chifrlren s educion on 
fimsy grounds. 

Becaue, the CBDT has not followed: th& sarhe ydt6k 

of suer'arnuation, children's education, D' 0 'P 1 lrctMa'dM 
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dated 14th  December 1983 and IRS transfer! Placement 

guideline which has been applied to others and not on the 
I 	 applicant. Kolkata was never a class .A' station before 2005 and 

the IRS Transfer/Placement rules cannot be made retrospective 
$ 	 to make the city into a class A' station. 

Because, the policy guidelines vide DOPT's Om dated 14th 

December, 1983 overrides the IRS Transfer/Placement rules and 

in view of the above facts and position of law, the CBDT has 

wilfully not followed the direction of the Hon'ble Tribunals orders 

dated 29-092009 and has failed to appreciate the Hon'ble 

Gauhati High Court ruling due to patent discrimination against 

the applicant. 

Humble Applicant craves leave of the Hon'ble Tribunal to place 

more grounds at the time of hearing. 

Details of the remedies exhausted: The applicant declares that he has 

availed of all the remedies available to him under the relevant Transfer! 

Placement policy for Group 'A' Officers of Indian Revenue Service (lncone 

Tax), CentIal Board of Direct Taxes -2005, Government of India's DOPT 

Rule. As his earlier Representations had been refused by the Respondents 

despite the Directions of this Hon'ble Tribunal given to them in 0 A No: 201: 

of 2009 vide. order dated 29/9/2009. 

Matters not previously filed or pending with any other Court: 

The Applicant declares that he had filed the Original Application No: 201 of 

2009 which was disposed by this Hon'ble Tribunal on 29/9/2009 directThg 

the Respondents to treat the 0 A as representation of the AppIicaiitb:ut the 

Respondents have rejected the representation of the humble Applicant on 

flimsy grounds on 23/14/2009 and no other application, writ petition or suit 

regarding the matter, in respect of which this application has been made, is 

pending, before any Court or any other authority or any other Bench of the 
It 

Tribunal. 

rl 

.8. Reliefs sought for: 	 . 

In view of the facts mentioned in aforesaid paragraphs the applicant 
prays for the following releifs:- 

- 10- 
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Directions to the Respondents for Transfer of the Humble ApiTiirto 

a station of his Chp i.at NewDelhi; Or 

Directions for Transfer of Applicant may also be considered for 
$ 

Kolkata or Mumbai; AND/OR 

All consequential benefits arising out of the Order of tansfer. 

9. Interim order, if any prayed for: 

Pending final decision on the application, the applicant seeks the 

following interim relief: 

Stay of Impugned Order No. .F No: A-22011/03/2009-Ad V! Dated 

23rd November 2009 passed by the Respondents till final disposal of 

the instant Application (Annexure-Ill). 

Any other relief or reliefs, order or orders, direction or directions as 

this Hon'ble Tribunal may deem fit and proper. 

• 10. Particu!ars of banks draft/ postal order filed in respect of the 
application fee : I P0 No: 39G 559766 for a sum of Rs. 501- (Rupees 

Fifty) only issued in favour of the Registrar, Central Adrninistratftie 

Tribunal, Guwahati 

11. List of enclosures: 

(I) Copies of the Impugned Order No: 96 of 2009 dated 11th  July 
09, Impugned Order No: 123 of 2009 dated 27/08/09 and 
impugned Order. No. F. No. A-22011/03/2009-Ad.VI dated 23" 

November09 passed by the Respondents -Annexure-I, Ii & HI 

Copy of Extract of I R S CivD List 2006 as on 10/1/07 for 

Commissioner!Directors of Income- Tax. - Annexure-IV 

Copy of the certificate dated 1/9/09 issued by Deputy 
Commissioner of Income —Tax, (Hqrs) -Anñexure-V 

Copy of the Transfer Policy for Grou.p 'A' of Indian. Revenue 
Service (Income Tax) central Board of Direct Thxe-2:005-. 
An.nexu re-V I 

Copy of Ext.rac: of OM (Office Memorandum) dated 14/12/1983-
Annexure-Vil 

11 



-12- 	 1 	7•DEC200 

Guwahati Bench 

Executive Profile of the Humble Applicant maintained by the 

Respondents- Annexure-VIII 

Copy of the order dated 2919/2009 of the Hon'ble Tribunal 
'I 

passed in 0 A No: 201 of 2009 - Annexure-IX 

Copy of Judgment •& Order dated 25/04/2008 of Hon'ble 

Gauhati High Court in WP (C) NO.1539 of 2008 dated 25-04-

2008 in UOI VS Shri Pradip Kumar Ray - Annexure- X. 

Copy of the Certificate issued by the Dy. Commissioner of 

Income Tax (Hqrs), Shiliong dated 1/9/09 - Annexure- Xl 

VERIFICATION 

I Shri HOME RAIKHAN (name of the applicant) S/O, Late Arim Raikhan 

aged 57 years working as Commissioner of Income Tax Shillong in the office 

of Chief Commissioner of Income Tax, Shillong-793001, resident of 

Lachumiere Shillong -793001 in the District of East Khasi Hills Meghalaya do 

hereby verify that the contents of paras . !,. .. TL ...............o to.if ........ are 

true to my personal knowledge and paras.........7- believed 

to be true on legal advice and that I have not suppressed any material fact. 

Date: 	c.4ie..t.2-5 

Place :& 	

Signailtur ofthe acan 

1 
1'- 
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1.NO. A-2201 1/3/2009-Ad.Vi 
GOVERNMENT )F INDIA 
MINISTRY OF. FINANCE 

DEPARTMENT OF REVENUE 
CENTRAL BOARD OF DIRECT TAXES 

New Delhi, the 1 jth  July, 2009 

Centrml Adm1fltunI 

IL, 
-7 DEC2009 

Guwahati Bench 

4 

f 

ORDER NO. 96 OF 2009 

The following postings / transfers of officers in the grade of Commissioner of Income Fax / Director 
of Income Tax are hereby ordered with immediate effect and until further orders: 

.No. CODE NAIIE PROM TO lICE REM*8 
P08T r1_11= POST PLACE 11A= 

ODE lEO.  
1 79024 ARCHANA ON REV. FROM CIT-i AGRA )XGVIJAJ 

RANJAN DEPUTATION KUMAR 
18008  

2 33018 ASHOK ON REV. FROM CIT(A)-5 SURAT WITYA 
KUMAR BAL DEPUTATION .'IKRAM 

81035  
3 33024 3HARAT ON REV. FROM DIT(FP) KOLKAT 

3HUSHAN DEPUTATION A 
NANAWATI 

4 84028 LANGEETA ON COMPLETION CIT(CIB) PATNA  
GUPTA OF STUDY LEAVE 

5 55030 PROMOD ON REV. FROM DIT(INFRA )ELH1 HARJNDER U?FO AOl, 2010- 
ANGIA )EPUTATION 4-2 BIRSINGH SON STUDYING IN 

7051 CLASS 10Th 
5 85044 MANAS ON REV. FROM CIT(A)-29 DELHI )AVENDRA 

3HANKAR RAY )EPUTATJON SHANKAR 
84015  

7 86020 NAGESHWARA ON REV. FROM CIT(A)-1 COIMBA JASON P. 
RAO DEPUTATION fORE BOAZ 84027 
KORIPALLI 

8 86042 SANGEETA ON REV. FROM CIT(A)-1 1 MUMBAI SREEKANT 
SINGH )EPUTATJON CHATrERJE 

82049  
9 36050 SHRI ON REV. FROM CIT(A)-17 DELHI*  RAKESH * UPTO AOl, 2010 - 

KRISHANA )EPUTATION KUMAR DAUGHTER 
PALIWAL STUDYING IN CLASS 
86022 12TH 

10 8605.8 RAKESH ON COMPLETION DIT(TP) CHENNA 

11 87030 

3HASKAR 

GEETHA RAVI 

OF STUDY LEAVE 

ON COMPLETION CIT(TDS) 

I 

NAGPIJR D.V. REDDY 
CHANDRAN OF STUDY LEAVE 35036 

12 37037 BIPIN BIHARI ON REV. FROM CIT(A) -18 DELHI* JUGESH CR. * UFTO AOl, 2010- 
SINGH DEPUTATION PEGU 84069 SONS STUDYING IN 

CLASS 10Th & 12Th 
13 37040 CUNAL SINGH ON REV. FROM CIT(A)-15 DELHI*  JB * UPTO AOl, 2010 - 

DEPUTATION MAHAPATRA SON STUDYING IN 
____ ____ ___________ _____________ • ______ 85031 CLASS 12Th 

E TO 	RUE CCA'? 
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132 31046 PRARULLA CIT(A) IISHAK CIT(JUDL) CHENNA 
4 KUMAR DASH HAPATN 

AM 
33 84056 VENIGALIA crrpTAn visHAK CIT(TDS) HYDERA S. 

rAGA PRASAD EIAPATN 3AD MA}IAPATAR 
 80040  

34 78015 R.C. CIT-i VIJAYA ITAUDFI COCHIN S.C. SONXAR 
PRAMANIK WADA ) 3067 

35 34068 SUKHPAL CIT(A)-i VIJAYA CIT JDAIPU 
&EENA 1TADA 

36 30035 M.S. CIT RAJAM CIT-S HYDERA A. BHASKAR 
CHANDRASEK UNDRY BAD REDDY - 
IRAN 81006 

37 80056 NATHAN RAUL CIT(A) RAJAM CIT RMAMU M.S. 
JNDRY NDRY CHANDRASE 

RAN 
80035  

BUiAR & JEAR.: CC!T(CCA) PATNA 
38 76045 O.P. AGARWAL CIT-2 PATNA CIT-i PATNA 
39 80008 SAYED IT(A)-2 PATNA C1T-2 PATNA O.P. 

FARIQUE AGARWAL 
WMED 76045  

10 34011 SHAMBRU D1TUNV) PATNA CIT(TDS) PATNA UJJAWAL 
DTJFFA mA KUMAR 

HOUDHARY 
19019  

41 79019 LJJJAWAL C1TTDS) PATNA DIT(INV) PATNA SHAMBHU 
KUMAR DLYFA JHA 
CHOUDHARY  84011  

12 78084 M.L. LAKRA CIT(A) RANC}H CIT-2 KOLKAT 

13 77045 R.IC. RAI CIT(ITAT) RANCHI CIT(A) RANCHI M.L. LAKRA 
78084  

14 31008 B.S. RATHORE IT(UOP) MUZAFFCIT(A)-13 DELHI 4OHANISH 
RPUR VERMA 

87054  
DLLW I CBDT CCIT(CCA) DLHT 

5 30009 N.K.SANGWAN )IT(VIG) DELHI Crr(A)-3 .fUMBAI RAKESH 
OHAN 
1033  

16 18027 KIRAN DIT(BPR) DELHI CIT(C) JUDHIA B.S. 
)BEROI -2 NA MOHANTY 
TASUDEV 78044  

7 79003 SAKHARAM DIT(INV)- DELHI CIT-3 DELHI 
OVINDRAO 

IOSHI 

8 35055 PUNIL KUMAR )IT(INT.T DELHI DIT(VIG) MUMBAI NISHI SINGH IN RELAXATION OF 
OJHA X)-2 79063 ON 1 . DMINISTRATIVE 

 EQUIRMENTS 
9 76043 S.S. BAJPAI DIT(L&R) DELHI CIT LLAHA B.S. KANNAN 

-2 3AD 78046 

CenftlAdnim tawyaMbunal 
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71 37054 fOHAMSH CITA)-13ELHI DITEXEM DELHI 
TERMA P) 

72 85031 J.B. CI'F(A)-lS DELHI CIT(OSD) DELHI IN RELAXATION OF 
LAHAPATRA .p; 	CI 

WMINISTRATIVE 
EQUIREMENTS 

13 36022 RAKESH C1T(A)-17 DELHI CIT(JUDL) MUMBAI K. A. 
KUMAR 3OPINATHAN 
'ALIWAL 77018  

74 34069 JUGESH CH. CIT(A)-18 )ELHI CIT(A)-1 DELHI PRAVEEN 
EGU WMAR 

34019.  
75 87088 3HARAT CIT(A)-24 )ELHI CIT(A)-3 )ELHI 3URM BHAN 

3HUSHAN 34022  
76 85040 R.AVINDER IT(A)-26 )ELHI CIT(A)-10 DELHI MEETA 

SINGH GILL NAMBIAR 
32013  

77 33019 AsHU JAIN IT(A)-27 )ELHI CIT-15 )ELHI 3.M. ASHRAF 
81042 

78 34055 S.K. CIT(A)-28 )ELHI CIT(C)-3 )ELHI SURBHI 
HOWDHARI JINHA 79028  

79 34015 )AVENDRA CIT(A)-29 DELHI CIT ALWAR SUS}IIL 
SHANKAR CUMAR 

AHAI 79060.  
30 37023 SANJAY CIT(CO). DELHI CIT-20 KOLKAT r'•p•. 

CUMAR A KRISHNA 
KUMAR 
53055  

31 32024 RAJNISH CIT(JUDI DELHI DIT(L&R)- DELHI S.S. BAJPAI 
(UMAR 2 76043 

32 8Q37 3AMIR DIT(ITSC) DELHI CIT(A)- 11 DELHI RAKESH 
MUKHOPADH WMAR 
(AY DUFFA 

33038  
33 82061 K. MAY CIT(A&J), )ELHJ CIT 1IJAYA R.C. 

UMAR CBDT WADA PRAMANIK 
78015 

84 18037 PRADIP IT(I-TAX )ELHI CIT(C0). DELHI SANJAY 
MEHROTRA & CT), KUMAR 

BDT 37023  
35 84036 BIIANU IT(VIG.), DELHI CIT(A) LLAHA SHIM 

E'RATAP CBDT 3AD KUMAR 
3INGH BISHT ______ ______ _______ ______ 35005  

GUJRAT: CC1T(CC) AJDABAD 

36 79033 RAJIV NAYAN CIT-4 AHMED CIT(A) JAMNAG 'RAVIN 
RASAD ABAD. IERMA 

35048  
87 33062 (IRAN BABU CIT(A)-4 AHMED 

WAD 
CIT-16 DELHI DOPAL 

(AMAL 
31007  

38 (ALE HARI CIT(A)-1 1 HMED CIT-7 AHMED r1055 
AL NAICK WAD WAD 

39 11034 JIT KUMAR CFF(A)-1+ HME]) CIT 3ILASPU 
PANDA WAD 

5 ,  

- 7 DEC2009 

Guwahati Bench ' _\ 
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)O 83059 NATHU SINGH CIT(ITAT) AHMED CIT(A)-.4 M-IMED URAN BABU 
)AYAM -3 ABAD ABAD 83062 

) 1 31035 WITYA 
/IKRAM 

CIT(A)-5 SURAT - CIT(A)-4 SURAT 

92 D.B.R. V. CIT(A)-5 bAROD CIT(A)-6 BARODA KISHORE KR. 1840-59 
PRASAD A 1YAWAHARE ______  84013  

93 84013 KISHORE KR. CIT(A)-6 BAROD CIT(A)-5 BARODA D.B.R. V. 
VYAWAHARE A PRASAD 

84059  
94 85048 PRAVIN CIT(A) JAMNA CIT(C)-3 CHENNA 

'ERMA GAR 
95 80018 RAJESH OJHA DIT IALSAD CIT(A) RAJAMU NATHAN IN RELAXATION OF 

NDRY RAUL 80056 T.P. 	 O 
WMINISTRATWE 

- 

________ GROUNDS 
96 85004 IIRIJA DAYAL IT(A) C ALSAD R n 

OJHA 80018 

KARNATAK& 	GOA: CC1T(CA) BAIGALORE 
97 85037 LAKSHMI CIT(A)-1 BANGAL DIRECTO 3ANGAL ANIL KUMAR 

IANDE PURl ORE R(RTI) )RE AGGARWAL 
19010  

98 87098 RAJU CIT(A)-3 BANOAL CIT(A)-5 3ANGAL D.P. HAOKIP 
A'AYENG ORE ORE 85068 

99 35068 D.P. HAOKIP CIT(A)-5 3ANGAL CIT('I'DS) GUWAH ASHOK IN RELAXATION OI 
DRE ATI KUMAR T.P. 	ON 

SINHA 84026 ADNUNISTRATIVE 
REQUIREMENTS 

100 55060 SADANANDA CIT(A)-6 3ANGAL CIT(A)-1 3ANGAL LAKSHMI 
SANBARSA ORE )RE HANDE PURl 

85037  
101 87028 HARSH CIT(ITAT) BANGAL CIT(CO) 3ANGAL 

'RAKASH .1 ORE ORE 
102 87065 ?OONAM CIT(CIB) 3ANGAL CIT(CIB) CHANDI 

(HA1RA ORE GARH. 
'3IDHU  

103 79010 ANIL KUMAR DIRECTO BANGAL IT(INTL. BANGAL 
GOARWAL R(RTI) )RE I'AX) ORE 

104 87055 MILIND CIT(AUDI BANGAL CIT(CIB) BANGAL POONAM 
MADHUKAR ) ORE DRE KHAIRA 

• ____ 3HUSARI SIDHU. 87065  
105 31051 Y.A. CIT(A) HUBLI CIT-2 PtJNE V.D. PARMAR 

MABRUKAR 79074 

106 30011 V.K. SEHGAL UOP CIT BELGAU DIT(ITSC) DELHI SAMIR IN RELAXATION OB 
M fUKHOPAD T.P. - RETIRING IN 

YAY 84037 AUGUST, 2011 
KERALA. CCIT(CCA coci 

107 32069 MANOHAR D. CIT(A)-1 COCHIN CIT(CIB) COCHIN NISHI NAIR 
LAHANSKAR 32017 

*t 11T1 	UZT9 
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108 32018 NARHARI CIT(A)-2 COCHIN CIT(C) EIYDERA IN RELAXATION OF 
3ISWAL BAD T.P. 	ON 

WMINISTRATIVE 
EQUIREMENTS 

109 36025 - SUSIE S. IT(A)-4 COCHIN CIT(A)-18 S4IJMBAI N1L MEBTA 
TAROHESE 85014 

110 34045 RASHMJ IT(A)-5 COCHIN DIT(BPR)- )ELHI (IRAN 
SAXENA 2 OBEROI 
SAHNI TASUDEV 

78027  
111 57031 SUMANT CIT(CO) COCHIN CIT(A)-2 COCHIN JARHARI 

SINHA 3ISWAL 
82018  

112 81041 SURESH CIT(TDS) COCHIN CIT(A)-1 . COCHIN MANOHAR D. 
CHANDRA LAHANSKAR 
KABRA 82069  

113 53067 S.C. SONKAR CIT(AUDI COCHIN IT(A)-4 COCFHN SUSIE S. 
VARGHESE 

 86025  
114 78014 S.K. RAY CIT L'R1VAN CIT(ITAT)- )ELHI 

)RUM 10(INT.TA 

MP lb CHH&T.: CIT(CA) BHOPAL 

115 81019 3AJRANG DAS CIT 3HOPAL D1T(INV) 3HOPAL IINODANAN 
/ISHNOI D JHA 83033 

116 77026 B.L. RAZI)AN C1T(A)-1 3HOPAL CIT JAMMU IIRENDRA 
S1NGH 85056 

117 83033 IVINODANAND DIT(INV) 3HOPAL CIT 3HOPAL 3MRANG 
JIIA DAS VISHNO] 

81019  
118 16010 PATANJALI C1'F(TDS) 3HOPAL CIT(A)-3 3ANGAL RAJU 

ORE L'AYENG 
____  37098 
119 77048 ...R. NAYYAR CIT-2 TABALP IABALP 

JR JR 
20 78023 SUBMASH CIT(A)-1 IABALP IABALP L.R. NAYYAR 

• KUMAR  JR. 
[DrG) 

JR 17048 
121 31023 REKHA GOEL CIT UJJAIN DELHI N.K.SANGWA T RELAXATION OF 

1 80009 r.P. ON 
WMINISTRAT1VE 

__  REQUIREMENTS 
122 32055 S.C. AGARWALCIT(A) LJJJAIN CIT JJJAIN REKHA 

DR.) GOEL 81023  
123 19079 NUTAN A. IT-1 INDORE CIT-29 VIUMBAI )ESH 

WODEYER 3ANDHU 
GOEL 82036  

124 17042 TJL SHAH CIT-2 INDORE CIT-i INDORE NUTAN A. 
WODEYER 
19079 

125 81016 NUTAN CIT(A) GWALIO CIT 6EERUT )EVENDRA 
JHARMA R SWAROOP 

SAKSENA 
79017  
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MHA.:CaT(CCA)pwjE 
126 79074 V.D. PARMAR CIT-2 PUNE CIT(C) PIJNE 

127 31026 SUREN]3RA CIT-4 PUNE DIT(TP) PUNE 'AJINDER KUMAR SINGH 82048 E'AIIDEY  ________ 
128 32028 MRESH CIT(A)-1 PUNE CIT-4 PUNE SURENDRA 

HANDER CUMAR 3HUKLA PANDEY 
31026 129 32048 ['AJINDER 1T(TP) PUNE C1T(A)-1 PUNE UVIRESH 

SINGH CHANDER 
SHUKLA 
82028  

130 33020 PRADEEP CIT(TDS) PUNE CIT(AUDITCHANDI 
3HARMA GARH 

131 34023 MANOJ CIT(AUDI PUNE CIT(A)-4 PUNE 
CUMARSINGH 

) 

132 17034 - 
A. CIT-i ['HANE DIT(EXEM 3ANGAL 
SOORIANARAY P) )RE 
INAN  

133 78019 D.K. DAS CIT-2 THANE CIT(TDS) 3HOPAL 'ATANJALI 
SHARIvIA 36010 

134 31030 KRISHAN CIT-3 rI-LANE CIT-i PHANE A. 
UMAR SOORIANARA 
HARMA 

rS 
ZANAN 
77034  

135 32072 ANIRUDH 1W CIT(A)-i ['HANE CIT-2 ['I-LANE D.K. DAS 
SHARMA 
78019 

136 86056 A. VASANTRA 
WMAR 

iT(A)-2 ['HANE CIT-3 ['HANE CRISHAN 
KUMAR 
SHARMA _______ _____ 31030  

137 78028 K. CIT-i COLHAP IT-6 MUMBAI 
SATYANARAYA JR 
NA  

138. 79009 URESH CIT-2 KOLHAP CIT-3 SURAT 
IANDHHYALA UR 

139 33013 SUNJAY IT(A) KOLHAP CIT(A)-6 4UMBAI )HANWANTA 
KUMAR PATRA UR R PRASAD 

81052  
MHA.: CCIT(CCA) NAGPUR 

140 79025 f. CZT-2 NAGPUP CIT-i IAGPUR 
JA  YASHANKA 
R 

141 32035 S.S. NARAIN CIT(A)-1 NAGPUPCIT-2 NAGPUR T. 
JAYASHANK 
R79025 
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t142 84049 S.S.S. CIT(A)-2 NAGPUR CIT(A)- 1 NAGPUR S.S. NARAIN 
BHARAMARBA 32035 
RRAY  

143 35036 D.V. REDDY CIT(TDS) NAGPUE CIT(A)-2 NAGPUR S.S.S. 
BHARAMARB 

R RAY 
84049  

DGIT(TRG), NADT NAOPUR 
144 183003 ARUN S. JADDL.D JNAGPUP CIT(A)-7 DELHI CIIRISH KR. 

HATNAGAR GIT(TRG) MAHESHWA 
-1,NADT RI 82046 

CMcCA4 MUMB 
145 78007 VWKESH IT-11 MUMBA CIT(C)4 IUMBAI J.C. MISRRA 

KUMAR I 77004 
146 78018 'OONAM CIT-12 MUMBA )IT(INT.T MUM13AI 

)UTT I____ AXJ  
147 77024 M.N.A. CIT-18 MUMBA CIT-4 MUMBAI 

HOWDHARY 
148 18035 A.K. MEHRIS}i CIT-20 MUMBA CIT-7 MUMBAI 

149 79070 JAGTAR IT-2 1 MUMBA CIT-20 MOMBAI A.K. 
SINQH I AEHRISH 

78035  
150 84041 SHAFIQUR CIT-22 PRJMBA IT(A)-1 MADUR REENA JHA 

RAHMAN Al FRIPATHI 
MALLIK ______ ___ 88009  

151 78037 DILIP KUMAR IT-25 MUMBA IT(DR)IT MUMBAI K.C. 
SC-2 HUMARIA _______ ____ 32066  

152 33052 S. CIT-28 4UMBA' CIT(A)-25 MUMBAI ASHA 
SANKARAUNG AGARWAL 

83029  
153 82036 DESH CIT-29 MUMBA DIRECTO MUMBAL SEEMA 

BANDHU I R(RTI) CHORANA 
GOEL PATRA 83026  154 31040 SANIJEEV IT(FDS) MUMBA CIT-li WJMBAI VIUKESH ZROL

MAR CUMAR 
78007 

155 17004 ie. MISHRA 

P-2 

MUMBA CIT-i 4UMBAI 

156 33015 WINASH MUMBA CIT(CIB) MUMBAI R. BIW 
HANDER I 86018 

rEJPAL  
157 NOW RAJENDRA CIT(YFAT) MUMBA CIT-25 MUMBAI DILIP KUMAP 

-7 I 78037 
158 82044 S. CIT(1TAT) 4UMBA CIT CALICUT 

UDHAYAKIJMA 
RAN 

8 	I 

159- 77010 S. CIT(ITAT) M(JMBA CIT-12 MUMBAJ POONAM 
CHELLAPPAN 9 DUTT 78018 

touirtA 
	 9 
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60 88026 (ESHWANT U. IT(FFAT) MLJMEA CIT(A)-31 MUMBA! )M CHAVAN -12 I 'RAKASH 
MEENA I 

161 86040 AJ1VVIJAY CIT(ITAT) MUMBA CIT(A)(C)- ñUMBAI 
84073 
KRISHAN KR. 

Al _J- 
ABAR - I 1 	. KANWAT 

13(INT.T 82064 1 	Cuwhat 
162 8W16 PRADIP IT(A)-1 MUMBA CIT-22 MTJMBAI SHAFIQUR KUMAR DAS I RAHMAN 

MALLIK 
84041 163 80024 3URESH CIT(A)-2 IUMBA 

I______

T-21 MUMBAI 
_ 

JAGTAR 

____ 
KUMAR 
SATAPATHY  SINGH 79070 

164 81033 RAKESH CIT(A)-3 MUMBA MT(A)-1 MUMBAI 'RADIP MOHAN : KUMAR DAS 
165 31052 DRANWANTAR !T(A)-6 MUMBA CIT(A)-2 

______ 

hIUMBAI SURESH 
80016  

PRASAD I KUMAR 
SATAPATHY ______  ______ 30024 166 83046 PRAGArI 1T(A)-7 MIJMBA Crr(ITAT)- MUMI3AI WINASH UPTO AGT, 2010 - CUMAR 2 * HANDER SON STUDYING IN 
['EJPAL CLASS 10Th 

167 81059 SHANTA CIT(A)-9 MUMBA 

______  

CIT(A) /ISHAK PRAFULLA 
83015  

SUJATA I IAPATN KUMAR ____ ____ BROL __  M DASH 81046  168 32049 3REEKANT CIT(A)-1I IUMBA CIT(TDS) MIJMBAI SANJEEV CHAITERJEE KUMAR 
WROL 

169 83077 AV CHANDRA CIT(A)-12 MUMBA 
_____  

CIT 
______ 

DIBRUG 
31040 
DEEPA 

__________ * UPTO AGT, 2010 JOSH! RH * KRISFIAN ON MEDICAL 
170 84048 r. SASI CIT(A)-16 4UMBA C1T(A)(C)- MUMBAI 

77032 
CUNTAL 

GROUND * TRANSFER WILL 5* KUMAR SEN :AKE EFFECT FROM 
34050 1.9.2009. 	WILL 

FUNCTION AS CIT 
(OSD) TILL 

171 	85014 NIL MEHTA CIT(A)-18 
_____  

MUMBA CIT(A)-7 
_____ 
hItJMBAI 

_________ 
PRAGATI 

31.8.2009. 

UMAR 
33046  172 	83029 ASHA IT(A)-25 MUMBA CIT(AUDFI MUMBAI IWAY GARWAL 

S  
1 -2 CUMAR 

SINOHAL 
76039  173 	34073 )M PRAKASH IT(A)-3 1 WJMBA CIT(ITAT)- MJJMBAI YESHWANT tEENA : 12 ij. CHAVAN 
88026  174 	85011 V. 	CIT (A)-33 IUMBA CIT(A)(C)- tNURADHA MAHALINGAM I 4 

rUMBAI  
3HATIA 

 84032  

5M? 

200 

ench 	I 

10 

te 

SWI-' a* 



17% 82064 CRISHAN KR. 
KANWAT 

IT(A)(C)-. 
1 

MUMBA CIT(ITAT)- MUMBAI RAJIV VIJAY DEC  13(INTSA NABAR 
36040  

176 84032 ANURADHA CITA(C)- MUMBA, CITfF.P2 MUMBAI I LPANA Guwah V B a 3HATIA SAKSENA 
35026 

177 84050 KUNTAL CIT(A)(C)- MUMBA CIT ASANSO * W.E.F. 1.9.2009 
KUMAR SEN 5 [* 3EING RETAINED IN 

• 
MUMBA! UPTO 
31.8.2009 TO 
COMPLETE 
MPORTANT 

SUPREME COURT 
CASES 

178 33026 SEEMA )IRECTO mumBA CIT 3ELGAU J.K. SEHGAL 
• KHORANA : M 30011 .  

'ATRA  
179 36018 R. BHAMA CIT(CIB) PIUMBA CIT(A)-12 4UMBAI LAy 

HANDRA 
JOSHI 83077  

180 51045 ANUP CIT(AUDI MUMBA DIT(ITSC) MUMBAI RUBY 
GARWAL 71-1 1 SRIVASTAVA 

86034  
181 16039 IIJAY KUMAR CIT(AUbI 4UMBA CIT-3 MUMBAI 

SINOHAL 1.1-2 
182 77018 C. A. CIT(JUDI 6UMBA CIT-2 MUMBAI RETAINED IN 

GOPINATHAN A VIUMBA! -77 
BATCH OFFICER - 
JNDER 
ONSIDERATION 

'ONEOF 
PROMOTION  

183 79063 ilSffl SINGH )I'F(vIG)- UMBA CIT(VIG.), DELHI ANU N RELAXATION OF 
CBDT  ATAP F.P. ON 

NGH BISHT WMINISTRATIVE 
[4036 REQUIREMENTS 184 •  86034 RUBY DIT(ITSC) (UMBA IT(AUDI1 MUMBAI UP 

SRIVASTAVA : )-1 ARWAL 
045  

185 52066 K.C. crr(DR)iTMUMBA CIT(ITAT)- MUMBAI S. 
• 3}IUMARIA SC-2 1 3 JDHAYAXUM 

 .RAN 82044  
186 85026 ALPANA CIT(r.P)- MUMBA Crr(A))-3 MUMBAI I. 

• SAKSENA 2 MAHALINGA 
• 185011 

NER CCIT(CCA) GUWAHATI 
187 80042 TRIDIV 1T(CO) GUWAN DIT(INV) - C3UWAH 

v1OHAN DAS ATI ATI 
188 84026 ISHOK CIT('FDS) GUWAH CIT(A)-1 GUWAH 

CUMAR SINHA VFI vii 
189 85067 C. TIMOTHY CIT(AUDI GUWAH CIT(CO) GUWAH--jTRIDIV 

IM1K 16 ATI ATI MORAN DAS 
10042  

( 
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190 73018 D.B. RAO CJT(A) SHILLO CIT(A).-i. IKOLKAT 
• NG A 

191 77032 )EEPA CIT DIBRUG CIT.1 IGUWAH IN RELAXATION OF 
KRISHAN ARH TI T.P. ON 

• DMINISTRATPJE 
REQUIREMENTS 

NWR CCIT(CCA.) CUAND1GA1I 

192 34017 RAMAN CIT(A)-1 CHANDI DZT(INV) LUDH1A VIJAY 
KUMAR GAR}1 NA KUMAR 
GOYAL 83054  

193 84031 SUNALI CIT(CO) CHANDI CIT-lO DELHI HAR PRASAD 
IRORA 3ARH KAIN 79069 

194 85056 VIRENDRA CIT JAMMU LMT(INT.T )ELHI SUN!!., WTI SINGH .X)-2 KUMAR 
__ OJI-IA 85055  

195 36019 PRAMOD MT(A) TAMMU( CIT(CO) HANDI SUNALI • 

KUMAR HQ. GARH ARORA 
SRJVASTAVA LMRITS 34031 

____ _____ • _______ 
- ________ 

196 80026 KISHORE CIT-2 LUDHIA LUDHIA 
KUMAR SINHA NA 

ICIT(A)(C) 
NA  

197 78044 B.B. CIT(C) LUDHIA C1T-2 LUDHIA KISHORE 
OHANTY NA NA KUMAR 

SINHA 80026  
198 a3054 IIJAY KUMAR D1T(INV) LUDHIA CIT-14 )ELHI S.K. 

NA SRIVASTAVA 
78025  

ORI8A CCIT(CCA) BIIUANE8RWAR 
199 78078 - MAQBOOL CIT(A)-1 13HUBA CIT-2 LUCKNO RAJESH 

IRMED NESHW w CHANDRA 
AR SHARMA 

50020..  
200 86005 RAVINDRA CIT CUTFAC CIT(A) CUTFAC MITAU 

KUMAR K K MADHUSMIT 
88013 

201 38013 MITALI CIT(A) CUTFAC CIT(AUDIT1PUNE MANOJ 
MADHUSMITA K ) KUMAR 

_ SINGH 84023 
RAJASTRàN: CCIT(CCfI) JAIFOR 

202 19067 DEVI SAHAI CIT-2 JAIPUR CIT(A)-3 	IJAIPUR RAMESH 
CHOPRA CHANDRA 

I GUPTA 
33010  

03 81031 PAWAN IT-3 JAIPUR CIT(AUD1TjJAIPUR PUSHPLATA 
KUMAR SRJVASTAVA 
SHARMA 32057  

204 76034 NARESH C!T(C) JAIPUR CIT(TDS) JAIPUR RAKESH 
KUMAR MORAN 

GARG 83006  
205 83010 RAMESH CIT(A)-3 JAIPUR CIT(ITAT)- TAJPUR 

CHANDRA 2 
GUPTA 	I 

VA 

I 

I 

a 

r 	TT1 

C 90 ,ig  

ch 
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206 78064 J.L. CIT(C)(A) IJAIPUR ClT(C) JAIPUR INARESH 	11 

• BASUMATARY. ICUMAR ____ _ ______  76034 ' I 	LUUU 207 83006 RAKESH CIT(TDS) JAIPUR CIT(C)(A) JAIPUR J.L. 
,fOHAN GARG BASUMATA r' 

' 78064 	J 208 82057 PUSHPLATA CIT(AUDI JAIPUR CIT-2 KOLHP SURESH 	.. 
SRIVASTAVA r) 	. UR JANDHHYAL 

.79009  
09 79060 SUSHiL CIT '.LWAR CIT-2 JAIPURA DEVI SAHAI * TJPTO AOl', 2010 KUMAR SAHAI HOPRA ON 

79067 WMINISTRATIVE 
REQUIREMENT 

TN: CCIT(CC) CZNNAI 
210 88024 EIARI BANSH CIT-7 CFIENN IT(A)-2 CHENNA 

KR. 
CHAUDHARY  

211 83042 tOG RAJ IT-9 CHENN CIT-8 CHENNA 
SAINI Al I 

212 79066 L.H. MANNE CIT-10 CHENN CIT-6 ICHENNA 

213 86O21 PRAMOD CIT(A)- CHENN CJT(C)-2 CHENNA FIARAMOJIAN. 
(UMAR 3/CIT(A)( Al I 3ARMAN 

..TU. ______ 82047  
214 87085 E. SANKARAN IT(A)-4 CHENN CIT(ITAT)- i!UMBAI K.M. VERMA W.E.F 1.8.2009 - 

Al 10 78068 ON RETIREMENT OF __ __ _  SHRI K.M. VERMA 215 86
___

024 MAHENDRA CIT(A)-5 CHENN CIT(C)-1 CHENNA 

G._____

N. PANDEY 
SINGH Al 1 78006 

- 216 2070 K. RAMESH CIT(A)-6 CHENN CIT(AUDI1 CHENNA 
- Al )-I I 

217 86057 ASHOK IT(A)-9 CHEN1 CIT(A)-4 * CHENNA E. TRANSFER WILL. CUMAR I SANKARAN CAKE EFFECT FROM 
87085 1,8.2009 218 77030 CHITRA CIT(A)-12 CHENN CIT ['RICHU ____ ____ SRINIVASAN- Al 

19 4010 IINOD KUMARDIT(INV) HENN CIT-I, KOLHAP K. 
PANDEY. 	• Al LJR SATYANARAY 

NA 78028  
220 18006 G.N. PANDEY CIT(C)-1 CHENN )IT(EXEM CFIENNA 

U P) 	I 
221 82047 HARAMOHAN CIT(C)-2 CHENN DIT(INV) CHENNA JINOD 

3ARMAN Al I KUMAR 
PANDEY 
84010  

222 87032 OMKARESI-JW IT(ITAT) CHENN CZT(A) SALEM R. 
R CHIDRA 4. AI RAVICHAND 

RAN 87077  
223 	82054 ASHUTOSH CIT-2 COIMBA CIT-i COIMBA 

CHANDRA CORE ['ORE 
24 	84027 JASON P. 	CIT(A)- 1 COIMBA IT(ITAT)- BANGAL HARSH 

OAZ ['ORE 	1 ORE PRAKASE 
87028  

13 
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225 84066 IISHWAS IT(A)72 COIMBA CIT-2 COIMBA ASHUTOSH 
AVFAN TORE FORE CHANDRA 

82054  
226 7077 R. CIT(A) SALEM WDL.DGI NAGPUR ARUN S. IN RELAXATION OF 

RAVJCHANDR r(rRG)- 3HATNAGAR T.P. ON AN 1,NADT 83003 DMINI$TRATIVE 
EQUIREMENTS 

227 78026 D. DAS GUPTA CIT PONDIC CIT(CO) BHUBAN 
HERRY ESHWAR 

UP(E): CCIT(CC) LUCKOW 

228 80020 RAJESH Crr-2 LUCKN CIT(A)-1 LUCKNO 3HAGWAN 
CHANDRA OW W )AS GUPTA 
SHARMA  81049 

229 85056 SATBIR CIT(ITAT) LUCKN CIT(A)-1 CHANDI RAMAN 
SINGH -2 OW GARH KUMAR 

GOYAL 
- 7 	Di- 

84017  
230 BHAGWAN IT(A)-i LUCKN CIT(ITAT)- LUCKNO SATBIR ~ 1049 

DAS GUPTA )W 2 W SINGH 85050 Guw..kt 
__________ 

231 78042 DHIRENDRA CITAUDI LUCKN CIT(A)716  MUMBAI T. SASI  
EHARE ) OW ' KUMAR 

84048  
232 86059 RAMESH CIT(A) BAREIL BAREILL 

KUMAR LY 
ICIT 

233 78046 S.S. KANNAN CIT ALLAHA CIT PONDIC D. DAS - 

BAD HERRY GUPTA 
- 78026  

234 a5OO5 SHIM CIT(A) &LLAHA IT(JUDL) DELHi RAJNISH 
KUMAR ' 3AD KUMAR 

82024 ' 

UP(W: CCET(cCA) ZAPUR 

235 78008 DIGVIJAI CIT-i AGRA CIT-2 GUWAN  

KUMAR  TI  
936 79017 DEVENDRA CIT 4EERU CIT-4 AHMED RAJIV NAYAN 

SWAROOP T ABAD PRASAD 
SAKSENA 79033  

237 84030 RAJ1V JAIN CIT(A) MEERU CIT(A) MUZAFF P. K. 
tRNAGA AMBASTHA 

R 85002 

938 79059 GUNJAN CIT MUZAFF CIT(OSD) MUNIBAI IN RELAXATION OF 
MISHRA ARNAGA F.P. ON 

\DMINIS'FRATWE 
EQUIREMENTS 

239 85002 P.K. CIT(A) MUZAFF CIT MTJZAFF GUNJAN 
MBASTHA ARNAGA ARNAGA .  i11SHRA 

R R 19059  
240 78054 AMITABH CIT-i KANPUR CIT-18 MUMBAI M.N.A. 

'1ISRA 
- 

CHOWDHAR 
(77024  

941 81025 VINOD KUMAF IT-2 CANPUR CIT(A)-1 AHMED 
MATHUR ARAD 

Mbur 

C ?a&9 

U 

It 



242 30031 ANAND DEEP )IT(INV) 1ANPUR cIT- 1 KANPUR 
MISRA 78054 

243 83035 (AVITA JHA ITTDS) KANPUR iT-2 CANPUR VINOD - - DC KUMAR 7 
MATHUR 
31025 

W: cCIT(cCA KOUCATA 

244 	J83069 / J VINAYA 	rr-5 	KOLKAT CIT-28 	P(UMBAI s 	- 
CUMAR 	 I3ANKARALIN 

GAM 83052  
45 	177011 G.S. KURUP CIT-9 KOLKAT CIT-4 COLKAT 

46 34007 TIRENDER 
•WMAR 

CIT-10 OLKAT IT(C)-1 KOLKAT 

SAKSENA  
247 31017 3IJOY KUMAR MT-15 COLKAT CII- 10 KOLKAT /IRENDER 

USHRA KUMAR 
SAKSENA 
34007  

248 a3055 T.P. KRISHNA MT-20 KOLKAT CIT-9 COLKAT G.S. KURUP 
CUMAR A A 77011 

249 84003 'RAMOD C1T-21 KOLKAT C1T(A) mEERuT RAJW JAIN 
(UMAR A 84030 
GUPTA  

250 87041 'ANKM MT(TDS) ECOLKAT CIT(C)(A)- KOLKAT C.V. DAVE 
CUMAR A 1 A 80015 
/IDYARTHI 

251 87069 (OGESH CIT(A)-8 KOLKAT IT(C)(A)- KOLKAT 
'ANDE 

52 38029 MORAN CIT(A)-11 COLKAT IT(rDS) COLKAT 'ANKAJ 
KUMAR A A KUMAR 

1253 

SINGHANIA /IDYARTHI 
37041  

37025 SHOUVIK MT(ITAT) KOLKAT MT(A)-8 KOLKAT (OGESH 
RJHA 4 A A PANDE 

37069  
254 33009 SUSHIL MTITAT) KOLKAT CIT(A)-9 MUMBAI SHANTA 

CUMAR -5 A SUJATA 
WROL 
81059  

55 30015 C.V. DAVE 1CIT(C)(A) KOLKAT CIT JALPAIG C. 
1 A JRI . DENGZONGP 

79078  
256 87087 CAMIDI DIT(EXE KOLKA'F MT-4 HYDERA H. 

aANANA P) A 3AD SRINIWASUL 
PRAKASH 3 

1001  
257 32039 FAUL 1T(AUDI COLKAT CIT(AUDF1 BANGAL mluND 

3EORGE 1) A DRE MADHUKAR 
3HUSARI 
37055  

58 35064 VIJAY KUMAR DIT(JUDI VCOLKAT  CJT-Zi KOLKAT PRAMOD 
CUMAR 
UPTA 

34003•  
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259 84058 DEVA RAM 1CIT(A) SANSO CJT(ITAT)- 1KOLKAT 
SINDHAL L 3 A 

260 79078 C.L. CIT JALPAIG CiT SILIGUR IN RELAXATION OF DENGZONGPA URI . I T.P. ON 
WMINISTRATJVE 

REQUIREMENTS 

2. 	The following officers are retained at their existing Charge for reasons mentioned against each 

8.NO. NAME & CODE REASON8 

 BALBIR VERMA (80012) RETAINED TILL AGT, 2010— DAUGHTER IN CLASS 
10Th 

 DR. J. ALBERT 1870441 RETAINED TILL AGT, 2010— SON IN CLASS 12Th  PROMOD CHANDRA SRIVASTAVA ( RETAINED TILL AGT, 2010 - SON IN CLASS 12Th 780 131 
 GOPAL MUKHERJEE (80027) 

GROUND 	OF 	SPOUSE 	/ 	ADMINISTRATIVE 
REQUIREMENT OF DOlT (SYSTEMS) 5 PUSHKAR BHATNAGAR ( 86044) RETAINED TILL AGT, 	2010 - ON MEDICAL 
GROUND 

 SUBIR KUMAR MITRA ( 74039) RETAINED 	TILL AGT, 	2010 	- 	RETIRING 	IN 
NOVEMBER, 2009   BONANI GHOSH (79082) RETAINED TILL AGT, 	2010 - ON MEDICAL 
GROUND 

 SURESH KUMAR MITAL ( 84040) RETAINED TILL AGT, 2010 - ON ADMINlSTRATIVJ 
REQUIREMENTS 

 PRASAN KUMAR DASH (82042) RETAINED - FOR COMPLETING TENURE IN CBDT  BISWANATH DUTFA (77014) RETAINED - 77 BATCH OFFICER - UNDER 
CONSIDERATION ZONE OF PROMOTION  VINOD KUMAR PODDAR ( 76037) RETAINED - 76 BATCH OFFICER 

- UNDJR 
CONSIDERATION ZONE OF PROMOTION  VNOD KUMAR MANGOTRA (77001) RETAiNED - 77 BATCH OFFICER 	UNDER 
CONSIDERATION ZONE OF PROMOTION  SUDHIR C}IANDRA ( 76033) RETAINED - 76 BATCH OFFICER - UNDER 
CONSIDERATION ZONE OF PROMOTION  BALJEET SONDHI (74007) RETAINED 	- 	 ON 	ADMINISTRATIVE 
REQUIREMENTS 

 D. RAVINDRAN (77006) RETAINED - 77 BATCH OFFICER - UNDER ___________________ CONSIDERATION ZONE OF PROMOTION  JASWANT SINGH (76057) RETAINED - 76 BATCH OFFICER - UNDER 
CONSIDERATION ZONE OF PROMOTION  P.K. RAY (77023) RETAINED 	77 LATCH OFFICER - UNDER 
CONSIDERATION ZONE OF PROMOTION 

3. 	All the Officers who are to be relieved should be relieved on or before 22nd July. 2009 positively 
under intimation to the Board. The compliance reports regarding relieving/ joining of the above officers 
may be forwarded by the concerned CCIT(CCA) to the Database Cell by 31ot July, 2009 positively. 
However, in the case of Shri E. Sankaran (87085) and Shri Kuntal Kumar Sen (84050), they will be 
relieved on the dates indicated against each and the intimation of their relieving may be sCnt to the 
Database CelL Simultaneously. aTh officers transferred vide this Order shall also E.Maii their joining 
details to the Database Cell at the E.Mail address - dbo.cbdtuethd.oy.in  

q, P- ~  ___  
16 
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F.1O. A-2201 l/ 3/%009-Ad.W 
GOVERNMEN1 OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE 
CENTRAL BOARD OF DIRECT TAXES 

New Delhi, the 27th Auut, 2009 

ORDER NO 123 OF 2009 

The following postings / transfers of officers in the grade of Commissioner of Income 
Tax / Director of Income Tx are hereby ordered with immediate effect and until further 
orders: 

S. NAME bOI)E iFRor ½rICE UAPS 

i?OSt osr 	frLACE 	jNAMi! & 

IL 

 

S. RAVI 	t7S010N 
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H 
.1 

p7033 

IDEPUtATION 
RVERS1ON FROM 

RFfVERSION FROM CT-2 

IT 	- rrRIVANDRUM 

GUWAHATI 	JDIGVLJAY 

rACANT UPTO AGT, 2010 

BUOY 
MAHANTA 

EPUtATION 
rN  

IKUMAR 
 1(78008)  

F 	IJAHANZEB 89Ci 1 ON POMOTION & DIRECTOR BANGALORE 	ILAKSHMI JUFFO AGT, 2010 
kXHTAR IRETUN FROM 

1RALNING  
HANDE PURl 

 

 

BRATATI 
MUKHERJEEj 

NARSIMHA 

79006 

89019CIT(A-1CALICUT 

CIT 	tOHANBAD CIT-S 

CIT(A) 

KOLKATA 

MANGALORE  

FVACANT 

~ACANT 

H 
6. 

PRASAD B.S. 
IE. 
SANKAR.AN  

_ 
J085 

I)- 10 
CIT(IT!A 11,41UMBAI 

(UOP) 
TCIT(A) -9 

(UOP)  
CHENNAI fVACANT ON 	EDUCATION 

GROUND 	UFTO 
GT,2010 - 

' DIGVTJAY 	:paoos CIT-2 GUWAHATI CIT BIKANER IVACANT 
• 1KUMAR (UOP 

 P.C. MODY 2004 CIT(TSCHANDIGARH C1T(A) 3IKANER }VACANT  

 H.B.S. GILL ~ 57051 JCIT BIKANER 
(UOP) 

CIT(OSD) DELHI 

IOHSHANKAR 110 CIT(A BIKANER CIT(TTAT) RAJKOT 
ALMEENA (UOP) 

11.JAYANT 89005 fCIT(45 CHENNAI CIT(OSD) 1DELHI ON 	MEDICAl 
MISRA 3ROUND 	UPTO 

L- L ____________ J• cGT,2010 

Ceni 
**vvff 1* TZfltT4 

) DEC2009 

Guwahati &*nch 

$ 	b 
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S. 
NO. 

'NAME CODE PROM TO )TCE  
PO PLACE POST PlACE mAim & 

O. 
12 VINOD B045 CITA)6 CHENNA! CIT(A)-29 DELHI (ACANT )N EDUCAT}Q! (UOP) 

IT(IT CHENN  _______ 
CIT GORAKHPUR IACANT 

GROUND UPTC 
GT7  2010 1KM tSU /4040 

r)-3 
1 OMKARESH 

VAR CH1DRA 
70.2 1T(AI SALEM CIT(ITAT)- HENNAI 3UDHAKAR ON EDUCATiON (UOP) 3 

________ __________ 
!WARI 

(74040) 
GROUND UP'rO 

GT, 2010  SHAFIQUR 4041 CIT(A)-1 
I 

MADLYRAI 
(UOP) 

IT(A)-3 BARODA IACANT RAHMAN 
MALLIK 

KOLKATA CIT-2 AMRITSAR DEVENDRA ON EDUCATION 
 RAVI 

SARANGPJ. 
8 101 

__ 
IT(IT 

fl -5 (UOP) PRASAD )ROUND UPTO 
SHARMA OT. 2010 
79014)   DVENDER ?9C 14 CIT-2 AMRITSAR CIT-i 

_ 
MRITSAR R. SOFI PRASAD 

SHARMA ____ (77037) 
18. G.R. SOFI /7037 CIT-i 	MRITSAR CIT (A) TAMMU* MAR VEER * HQRS OF THIS 

5INGH POST 	SHALT 
89020) STAND 

SHIFTED 	TO 
IAMMU 	FROM 

19 MAR VEER 39('2() CIT(A)E JAMMU (HQ CIT(A) MRITSAR* 
IMR1TSAR 
AGAINST P05'] SINGH AT 

IMRITSAR) OF 	CIT 	(A)- 11, 
KOLKATA 
RANSFERRED 

CIT(I'1A 'KOLKATA CIT-2 KOLKATA M.L. LAKRA 

S 	CIT 	(A). 
MRITSAR  P.K. RAY 77C2$ 

r)- I . 	 (78084) 

 M.L. L4 KRA 18084 CIT1 -  KOLKATA DIT(EXEM KOLKATA VACANT 
7F10N) 

22 T.P. KRISHNA 83055 IT-9 KOLKATA CIT (C)-1 COLKATA iACANT KUMAR 

r3O - 
; 	rit 

I 	i DEC 2009 

G_ uwahati Bmch 
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23 K. 	35)0') CIT (A)- I. HYDERABAD CIT (A)-2 1-IYDERABAD TUL PPRANAY - 

	

SATAPAThY 	
(86033) 

L 	I6023 IT (A) 2 HYDERABAD CIT (A)-4 -IYDERABAD HrrFARANJAN - 

	

PRANAY 	
ATI 
85039) 

BHASKAR I306 IT (A) 3 HYDERABAD IT (A)-1 HYDERABAD K. SATA!'AThY 

	

REDDY 	
(85009) 

CHITI'A 	5039 CIT(A))-4 I-IYDERABAD rF(A)-3 HYDERABAD A. RHASKA 

	

RANJAN PAT! 	
R REDDY 
(81006) 

KAMIDI 	70E7 CIT-4 I HYDERABAD CIT-6 	HYDERABAD 

GANANA 	
RINIWASULU 

PRAKASH 	
(81001) 

H. 	I001 IT-6 HYDERABAD DIT 	HYDERABAD JAYANT KIJMAR 

SRINIWASUL 	 (EXEMP.) 	 HOTA 

U
79013) 

FAKIR 	9056 IT (C IB) HYDERABAD IT-4 	
HYDERABAD (AMID! GANAN 

M 

	

	
RAKASH 

OHAN  87087) 
MOHANIY  

AYANT - 79013 DIT 	
HYDERABAD CIT (C1B) HYDERABAD EAKIR MOl-IAN 

OHANTY 
KUMAR 	(EXEflIP.)  (79056) 
HOTA  

LAKSHMI 	
33037 IRE TO BANGALORE iT (ITAT)- ANGALORE ACANT 

	

HANDE PURl 	R (R 1 	 (INTL. 
AXATION) 

UNJAN 179059 CIT 	MUMBAJ 	CIT (ITAT- MUMBAI 	ACANT 

	

MISHRA 	(OSDI 	 10 

PRAFULLA 81C46 CIT 	CHENNAI CIT-7 	QHENNM 

	

KUMAR 	(JU ..) 

	

DASH 	L 
(r 
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ir 
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2. 	
The compliance repotS regarding relieving/ joining of the above officers may be 

forwarded by the coricerne4l CCIT(CCA) to the Database Cell by 
7th September, 2009 

eOuslY, tall officers transferred vide this Order shall also 
positively. Simultan 	

E.Mil  their 

joining 	details 	to 	Ithe 	Database 	Cell 	at 	the 	E.Mail 	address- 

dbc.cbdnCome1 d49'%  

3. Hindi version af this Order will follow. 

(P.C. 1aIadharafl) 
Under Secretary to the Government of India 

çpvto: 

Officers concerned. 
All Chief Commissioners lof Income Tax / Director Generals of Income Tax 
Principal Chief C:trntr011e of Accounts, New Delhi. 
Zonal Account Officers, (BDT, C/o CCIT, conc 

	

	 J.S. erned. 

PSs to FM /M.OS (R) 1 Eicy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT /  

(Admn.), CBDT / J.S. (R). U.S. (Hqrs./Pcr.) / U.S. tDT-P) / U.S. (Ad.VI (A) / U.S. (ADVU) / U.S. ITCC ./ U.S. OT / 

Computer Ccli / 
Hindi Section for Hindi irsion ofthe Order. 	 ST Employees

8. Secretary General, IRS ssociatiOn / ITGOA / AU IndiainCOme Tax SC &  
Welfare Association. 

9. Web Manager :fr ! W.i officers0flto website. 

(P.G. Kaladharan) 
Under Secretary to the Government of India 

'BE F.UE C(iN 
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I. 
GOVERNMENT OF INDIA 

MITNISTRY OF FINANCE : DEPARTMENT OF.REVENtJE 
OFFICE OF TRE ChIEF COMMISSIONER OF INCOME TAX, GUWAILATI 
1st, Floor, Aayakar Bhawan, Christian Basti, G.S. Road, Guwahati-78 1005 

Pb. 0361 2345116, Fax : 0361 - 2345118,2345123 

I 

FNo. CAT-47/HR/VIG/CC/GHYI 09-10/ 

To 
Shri Home Raikhan, 
Commissioner of Income Tax, 
Shillong, Aayakar Bhawan, 
M.G.Road, Shillong. 

Dated. 25.11.2009 

CentrM Admk 
IT1I 

DEC'1) 
Sir, 

	

Sub:- Hon'ble CAT, Guwahati Bench Guwahati's order 	Guwahati Bench 
29.09.2009 in respect of OA.No.201/2009 —regard 

Kind'y refer to the above-mentioned subject. 

In this connection, 1 am directed to forward herewith a copy of the Order of 
the CBDT vide KNo. A-2201 1/03/2009-Ad.V1 dated. .2009i response to the Hon'bie 
CAT, Guwahati Bench, Guwahati's order dated 2909.2009 in respect of OAN0.201/2009 for 
favour of your kind information and necessary action. 

Enclo:- As above 	 Yours thithfully 

(P. Mukherjee.) 
Assistant Commissioner of Income Tax (Vigilance) 

O/o the Chief Commissioner of Income Tax, Guwahati 

a.. 	 cc,r' 

(/ 	cat%0c 
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FNo.A-22O11/03)2O09-AO.Vl 

Government of Indl 
Ministry of Finance 

Department of Revenue 
Central Board of Direct Taxes 

North Block. New Delhi-. 110001 

002 

P. 1 

Central Adm 	tr 
fw rrdk 	ri 

1 DEC 2) 

Guwai-iatj Bench 

• 	-.-.-•• 	
- 

New Delhi, the 23rd  QwVJw, 2009 

ORDER 

VIiHEREAS,.Shri Home Raikhan, Conimissoner of Income Tax, ShUlong filed an Q.A. 
before the Hon'ble CAT, Guwahati Bench challenging rejection of his representation for 
transfer t o Delhi and the Hon'ble CAT, Guwhati Bench vide Order dated 29/0912009 directed 
the Res pondents', [Secretary(Revenue)-, Chairman(CSDT) and CCIT(CCA), Guwahatil to 
consider his case by treatiè'ig his OA as his representation for his transfer / pasting at DQlhi in 
tems of the Govt. of India's guidelines I Departmental policies. 

2. 	WHEREAS, Shri Home Raikhan, CIT, in his O.A. had represented tL be 
transferi d to Delhi as his 	 and his_ 
r 	rigamin in a School at Delhi and also 

131eo-nstncth57tThS Group Housing Society at Indi.rapurCT(Ghazianbad). ------------- --- 

'(VHEREAS, •Shri Home- Raikhan is fully aware and conscious that transfer and 
posting% are incidental to the service and that he has committed himself to all-India transfer 
liability n terms of Rule 13 of the IRS Recruitment Rules. 

4, 	WHEREAS, CBDT has laid down a Transfer / Placement Policy for Group-A' 
officers of IRS (Income-Tax), the objectives of which are, Inter-alia, to provide better 
apporti. nities to officers for excellence and .a planned approach to cadre planning and for the 
purpos- , powers have been coriferred on the Government to transfer or post any officer to any 
station or post in public interest. 

5. 	WHEREAS, the Policy provides forvarious grounds including educational needs of 
childra i, spouse grounds, health grounds, etc. these grounds ipso facto do not confer any 
right tc any indivichal to stay put at a place. 

yS. 	Whereas the Placement Committee had considered the cases of educational gräunds 
of chil :Jren studying in .X I Xli Std. for relaxation of the Transfer Policy for the purpse of 
retenti :n in the same station only and his case being different, it was not possible to accede to ---------------- -- the reluest of Sh. Home Raikhan. - 
7. 	WHEREAS, Shri Home Raikhan's posting history reves that in the initial days of his 
servic., he was accommodated at his domklie Sf'if_Manipur at lmphal from Dec.'81 to ----- --. - - May'8 •7  and thereafter Shri Raikhan has been accommodated in the metropolitancitiesof 

Kolkata from Ma -1987 to 	- 005 for a period of 18 years and since Jun e-2005 - 
he ha;; been posted at Strffl -- • 	 - 	- • - 

, o 

/ 
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8. 	
WHEREAS, Pars 5.3.7 of the Transfer Pblicy provides, inter alia, that a maximum 

continuous stay in '' Stations in departmental posts (including posts exempted as per pars 
5.4(i) shaD not exceed 14 vea and as such having been continuously in Class-'A' stations of

77 

Delhi and 	 years he is not eligible for 
- 

hqUfOrp0ting in Delhi, MurnbaL KOLK.a 	anno be acceded to as these are Class-'A' 

cities. 
I 

WHEREAS, Shn Home Raflthan has suppressed the provisions relating to maximum 

limit of Co 'itinuoUs in C stations the O.A. filed before the i-lon'ble. CAT, Guwahati 

Benck while highlighting the other provisions of the Policy that goes in his favour.therebY 

willfully rnkled the Hon'ble Trthunal. 	S  

10. 	WI lEREAS, there exists large number of vacancies in the North Eastern Region which 
needs to ie manned from the organization point of View and wherei 	ath being from 

the Reglo 1 	
u)d be an asset in augmenting collection of revenue from the Region. 

it. 	And, therefore, In terms of Pars 5.3.7 of the Tranfer Policy in view of his 18 years of 

continUoL s stay in class-'A' stations and other reasons stated above, the Competent Auttority 

has comnn to the conclusion that the representation of Shri Home Raikhan, C1T, Shillo'ig for 

transfer cnnot be acceded to. 

(A.K Barua) 
Deputy Secretary (Ad-VI), CBDT 

Shri I-lone Ralkhan (IRS), 
commisi5ioner of Income-Tax, Shillong 

Tl4rough 
CCITL :A, G.uWah! 

Copy to: 
1. i.ddLCIT(Hqrs.), Qffice of the COLT (CCA), Guwahati 

2, E:'S(V&L), CBDT. 

Cft 
vrrM r Mk 

j 1. 	DEC.29 

I 	tjwäii Pc!i 

(A.K.. Barua) 
)eputy Secretary (Ad-VD, QBDT 

C(rY 

M te 
P,s000fl 
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ERS/DIRECTORS  OF 

__ 

Id 	7DEC: 
INCOME.TAX 

Pay scale CIT/our Rs 18400 I 
500-22400 f3  Guwahatj I 	 enh 

TT 

ni fcnm () 

S. 	Name 
No. 	Code No. Qualification 	 Date of Bjrth/ tw  

Date of Appt. to GroupA 	
Date of 	Present (Subject) 	

Domicile 	Appointment Date of Appt 

329 
as duO11 	to Present 

Amalendu Saha BE (Food Technology) 	30/0 5/49 
Post 

79071 23/06/2001 	CIT 
15/11/79 (DOP) 	Durgapur 

330 	TWT 
0612001 

Han Krishan 
79072 

B Sc, (Agricultural 	
. 	 15/09/5 Economics) 23/06/2001 

20/12/79 Punjab CIT-Il 
(DOP) 	Agra 

331 31/05/2005 	: 

V.D. Parmar 
79074 

B.Sc 	
15/11/51 M Sc (Physics) 23/06/2001 	CIT 

20/12/79 Maharashtra 	(DOP) 	Belgaum 
332 . 31/05/2005 

La$dinggjanj Sailo 
79075 

BA, 
 25/09/51 MA (Sociology) 23/06/2001 

22/12179 M.Phil 	 Mizoram CIT 
(DOP) 	Muzaffarnagar 

333 3 1/05/2006 	' 

Home Raikhan 
79076 

BA, 	
28/05/52 MA (History) 23/06/2001 

20/12/79 M PhI CIT 
(DOP) 	Shillong 

334 31/05/2005 . 

C.L. Dengzongp Not available 
08/11/56 79078 23/06/2001 	CIT 12/11/79 (DOP) 	Jalpaiguri 

335 
Madan Lal N ot available 
80003 31/12/56 

23/06/2001 	Under 29/12/80 (DOP) 	
Suspension 

336 06/06/2002 

Chandra Sekhar Dash 
80005 

BA (Hons) 	
24/04/5 MA (P01. Science) 23/06/2001  

0 1/01/81 Orissa CIT (A)-XVI 
(DOP) Mumba: 

337 31/05/2005 

Rajender Kumar BA (H) 
80006 23/02/58 MA (History) 	 HP 2 3/06/200 1 	CII (A) 29/12/80 (DOP) 	Salem 

31/05/2006 

56 

IQ 

B.t Associaton 



/ 

/ 

	

,4. 	The CCIT(CCA) shall ensure that the officers before being relieved submit their Resume/ Self 
i Assessment and report/ review the ACRa for the period ending 31.3.2009 of their subordinates and 

submit them to the concerned Reviewing Officers, as the case may be. 	- 

The status of Vigilance Clearance in respect of the oflcers being transferred will be indicated by 
the CCIT(CCA) concerned when they are relieved. 

Hindi version of this Order will follow. 

P.G1 Kaladharan) 
Under Secretary to the Government of India 

Couv to: 

Officers concerned. 
All Chief Commissioners of Income Tax / Director Generals of Income Tax 
Principal Chief Controller of Accounts, New Delhi. 
Zonal Account Officers, CBDT, C/o CdT, concerned. 
PSs to FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S. (Admn.), 
CBDT / J.S. (R). 
U.S. (Hqrs./Per.) / U.S. (DT-P / U.S. (Ad.VI (A) / U.S. (ADVII) / U.S. ITCC / U.S. OT I Computer 
Cell / Hindi Section for hindi version of the Order. 
Secretary General, IRS Association / ITGOA / All India Income Tax SC & ST Employees Welfare 
Association. 
Web Manager for www.1r,omcer.online.or website. 

(P.GKaI 
Under Secretary to the Government of IwH 

4 	 - 

_j DEC  

GUWa%t BcflC' 

17 

I .  



Lkll 

q- 

7 DEC 7009 

• - uwahfl Bench 

OFFICE OF THE COMMISSIONER OF IN 

AAYAKAR BHAWAN, MG. ROAD, 
POST BOX-20, SHILLONG-1 

TO WHOM IT MAY CONCERN 

Certified that Shri Home Raikhan, Commissioner of Income-tax, Shillong joined Gr. A 
Indian Revenue Service on the 20th day of December, 1979. ShriH. Raikhan is posted in the post 
of Commissioner of Income-tax, Shillong since 10th day of June' 2005 till date. 

• 	 (M.Massar) 
Dy. Commissioner of Income-tax, (Hqrs.) 

0/0 the Commissioner of Income-tax, Shillong 

ocPtE CI 
• /4____-, 

/ 	,j••• 

" 	i:: 

jx 
Jt 
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F.No.35015/ 65A/ 200-Ad ;Vl 
Government of India 
Ministry of Finance 

Department of Revenue 

New Delhi, dated 

To  

Trr 

-1 DEC2[109 

Guwahat Bench: Ir 

2nd May, 2008 

All'Oiief Comniissioners•Oilncorne Tax(CCAs), 
Director Generals of Income Tax (Adnth.)/Systerns/vjgjlance/..flD New Delhi, 
Drector.Genral of Income Tax, NADT, Nagpur. 

Sub: Transfer/ Placement Policy of IRS Officers, CBDT - 2005 - 

Sir, 

I am directed to refer to the transfer/Placement Policy, 2005 for Group "A officers of IRS(Jncome Ta9 issued vide letter dated 
26.4.2005, the first arPendment issued vide Iette± .F.NoA.35015/32/20AdVI(pt) 
dated 14i.2006 and the second ameridment issued vide letter F.No.396/3/2007CC 
dated 

2. 	With the approval of the Competent Authority, it hasbeen decided to amen•d the Transfer/ Placement Policy so as to modify and ci aify it prOvisiOns. A fial 
consolidated Transfe /Placement Policy is enclosed. The same may be circulated tb all IRS Officers within your Region 

Yours faithfully 

(Ra.hui .Kashyap) 
PS toFM/MQ5(R) 	

to  Under Secretary the Governméntóf India 

Secretary (Revenue) 
hainnan/MCmbsCBDT 

HindiSection for Hir di translation 
Secretary General,JRS Association/ ITGOA/AI1 India income Tax SC&ST EWA. 
Web Manager, irsofficeisonliue.org 

	

	 . 

(Ráhul Khyàp) 
Under Secretary to the Governmentof India 
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m:t T4'T 
TRANSIERS/ PLACEMENT POLICY FOR GROUP A 1  OFFICERS 

OF INDiAN 1 EVENUE SERVICE (INCOME TAX) 
CENTRAL BOARDOF DIRECT TAXES 

• 	 2005 
.lNrRoDucnoN. 	. 

The, Central Board of.DIrect Taxes, Department of Revenue, Ministry of 
Finance, isthe Cadre Controlling Authority for IRS (IT) officers, in order to increase 
trahsparèncy, and aIo to provide better opportunities to offIcers for excellence and a 
more planned approach :to cadre planning, a proper placemcntj transfer policy is a 
vital ingredient. This placement policy has been formulated to address the needs of 
the Department as well as the Human. Resoui-ce Development aspects and career 
managernentof officers asa whole. 

.The.Salient features of the Transfer / Placement Policy for Group 'A' Officers 
oitheservice (he.reinafterreferred to as.the PlacementPolicy)areas follows: 

SALINTiEATUES 

The poliry shall be. deemed to have come into effect from l' April, 2005 and 
the provisions of this Policy shall apply to all transfers of officers. 

All annual. tmnsfer orders shall normaLly be issued by 301 1  Apri.l and. in any 
case, not later than 31 ,1  May oi.the year. 

All transfers and postings of group'A officers shall be effected: by the 
Placement Committee or enj:rozmendatjo, as stated hereinafter. 

2.1 	A transfer and pbsting policy has been formulated for officers at different 

2.2 	All sthLjonsbave'beeñ categorized in three dasses and tenureiridifferent 
classes ç f statidnshas bent  esci'ibed. 	 . 

2.3 	All posts have been divided into twcv categories, namely, sensitive and non- 
sensitive. 

2.4 	Guidiiic for dealing with different types of "compassionate grounds" cases 
have been laid. down. 

25 	The transfer guidelines shall not be applicable to the transfer and postings of 
Chief Commissioners / Directors General of Income Tax. 

2.6 	A.correct and complete database is a sine qua non for ope.rationalising the 
Policy. The•Boad.shaiI ensure that a database containing the profiles of all ,grup ' 
officers is crted and regularly updated. 

-. 
kc\' 
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Guwahi Bch 

All traflsIers / postings of all <.roup 'A fficCrswiJ] be dbne:bv or, as thecse may be, on the 
recionuneAda t'ons of a Placement Committee consisting of the  following:. 

(4) . ....,Chirnin of. ti Board; 
.. Member (Pèrøi and Vigilance); 

One Member of the Board to be nominatel, in rotätjn (ever .ix 

	

months), by the aiairman of the lloard; and 	
' 

 
Joint Secretary (Admn) posted in the BOrd as its Menber Secretary 

.3.1 	The Piacement.Commjttee will: 

(a) Recomnd Proposals for posting of Chief Con 	sioners, Directors General and Commissioners for approval of the Government 
i.t. Finance Minister, through the Minister of State for Finance (Revenue) 

and RevenueSecreta,; 
(h) Be the final authority for trazlS(er and allocation to the regi 6h of each Cadre Controlling. Chief Coniinissjon of Income Tax of ofuicts hekiiv 

the, razk of comrniioner, provided the cases falls within the purview of existing guidelines. After the proposals are diw up and approved 
by The Board, the Chairman shall consuit MOS (R) before giving éffet to 
the transfer proposals. Approval of the Government i.e. the Finance inis M 	ter through the MinstT of State for I inance (Revenue) and 
Rcveu Secretary will be reuie in ae-a 'deiakion from theexiting 
.guidelines.ass to be made. 

12 	The minutes Of the meeting of the Placement Committee should. be dra and approved.by all 	 wn up 'its Members within 24 hours of the meeting (not by drculation). Thefl 1 ubIflustiyapprøvd by the competent authority within one month. 
'• 

In case of 
COMMiSM060M and Chic('Comjsjoers / Di.rctOrs General, the 

Placement Con ijue will recommend both the station of posting and the 'spedfic charge 

4.1 	For officers below th .rank'of Comrnjssjon.. the 	 will place the officers at the 'disposal. of the Cadre.Coflh.o1p thi Conimj,. fr 
further posting. In each region under a Cadre Controlling Chief Commissioner of 
Incom Tax, there shaU be a Local Placement Committee Consisting of: 

(a). Cadre 'Controlling  'Chief Cornmisjoner of income Tax 
DG (Investigation). concCrnj 
Two other senior mostChje( Co 	jss 	h 	jurisdjctio within' the re 	 'faj] gion of the Cadre Controlling Ccn- 

They will consider the intra-region tranfers of officers. All postings 'by the 
Løcaj Placement Coinmitiec will be in cordanc( with the provisions of (h transfer/p]acenient . 	Deviations, if any, will need prior permission of the Board. 

) 
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vari  42 Sen The normal prachce is trans1 on promoon In mdividualcac give rise to hardship. Hence, this may be left 10 ,
be decided hyTh Placement Committee For this purpose, the grant of shior scale and NFSG will not he tr&'a ted as promouon. 

4.3 	
Directfr recruitèd/netJt promoted Group 'A' officers halJ pre(erabl' be 

posted to 'BlC' stations for a minimum of. 4 years after completion of training. Officers promoted from Group 'B' to Group ° Ashafl, on promotion, be trans(errd 
out of the Reg1On in which they were previouslr working, unless the balance service 
is less than 3 years. As far as possible, an officer shall spend the first nine years of his 
service on field posts. During the first sb years, the Officer shall not ordinanlv be 
given a posting. Outside the department or sent on a deputtion. After six y officer may be posted to the Board to serve as Under Secretary. 	

ears, an 
 

4.4 	As far aspossible, the senior most Con'unis loner may be posted as Executjv Comrnjjôner ,  However, once posted, a Comlfli5sjoner.j!l not he moved Out of the 
executive charge, merely because an officer senior 
junior flOn 	u ' 	 to him has replaced the hitherto exect eGo n•issioner at that station. 

S. 	•C1AccrPTr'ATh-LT 

ROTATION BJ;T-;-- T- 

The various stations where Group 'A' officers can he posted have been 
Categorized as Class 'A'Class 'B' and Class. 'C'. Such categor mon is based on the twin Criteria of revenue cn hlec 
tatiOn. (Appendix I) 	tjo and the nUinbr of Commissioner 1ev1 posts at a s  

5.] 	All suburbs of metro  
town in thiScjascjfkaon 

:to%rns have been clubbed w 	 ni ith the respective etrc 

5.2The categoriztjon of stations May be changed :iw the Board with the approval of Government. 

5.3.1 The country wijJ be divjdd into five Areas, viz,, East, 	North, South and Central. 

The regkin under• the control of a Cadre Coitrolfing Chief Cci lissione' of Income Tax, hereinafter referred to as "Region"; will be placed under the five Areas as under:- 

NORTH 	- NWR, DELHI, LUCKNOW, KANPUR JAlPUT EAST 	- KOU AlA BHUANESHWAP GUWAHATI WEST 	- PUNE, MUMi3AI, NAGVUR 
SOUTH 	- HYDERABAD COCHIN, CHENNAI BANGAI ORE 
CENTRAL - PATNA,.BHOPAL AHMEDABAD 

5.3.2 A total posting period of 1 ó ears in a CCIT(CCA) Region shall be counted as 
a 'cycle. However, in Mumbai and Delhi CCIT(GCA) Regions; since there are no 
Class 'B' and Class 'C' stations, one cvck' will be of S %'Cars, 

T 	zVL.. 

• 	:t 
• 	SCF 
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* 	 L 5.3 An officer shall not. serve for nore than one cvle in a CCIT(CCA) Rion 
during his entire service up to and including the rank of Commissioner. 
illustration 1. An oi(iCCr ihall not serve for ino' than 16 rears .inCCIT(CCA) Pune Region. 

lllustratio,n.2, An officer shall not serve for more than 8 years in:CCIT(CCA) 
Mumbai Region.. 

5.3.4 An officef shall be posted to ...nother CCIT(CCA) region after he has 
co.mpleted.a cycleof. posbng in. a CCrr( CCA) Region. 

5.15 The.mxjmurn tenureata Class 'A' station in  a 'cycle' will tx'S rears and the remaining period will be spent in class '13' and Class 'C stations, 
Provided that if there is no:vacancy in a ass 'B' or Class 'C station in that CCIT(CcA) Region the officer may he posted to a Class A station in that CCIT (CCA). Region. 

53.6 As far as possible, minimum, tenure in Class-.'B' f Class 'C' statiOns in each cycle shall he 6 years. 

• 53.7 Subject to sub. paragraphs 5.3.2 to 5.36, the nla,drnum total tenure in Class 'A' 
iions during service up to and including the rank oI'Cornjnjssjofl -shall bei{ rears.  

Provided that the .rnaxf mum con(inuou.sty in 'A" sLa'tiOn 
PSS (c1uding posts ern.p1ed:as. 	.p54()) shall not eeed 14. 'ears. 

Provjded.further that the maximum tenure in the entire career in "A" stations (combined) shall not ece d22 years (including exempted posts and all deputation 
posts outside and/or within the Department) 

5.3.8 

 

An officer shall be posted to another 'Area' when he is promoted to the level 
oIComniissioner of Income Tax, provided he has remained in only one 'Area' for 16 
'' 	till his prOmouon as ConlmisSjc):ler 

5.19 The minimum and "maximu,ri tenures on a post 'shall ordinarih be 2 and 3 years respectively; 

5.3.10 Where an officer on promotion js Commissioner has been transferred out of an "Area" for the reason of - having completed the tenure of 16'ears in that "Area", 
he may be transferred back to that "Area" after haing served for at least 5 years in a 
diufer,t "A.re.a". 

5.3.11 Exceptions on compassionate / ád1jjjSftatjve grounds may he made by the 
Placement committee. 

5.312 When a certain number of ollicers are due 'for moving out of a station to a new Station or to new postings. in the same station for 'reason of having completed their tenure, but cnnot be so moved due to inadequate number of 
vacancies 

-. 	A 
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ayàilahle, the officers who have served for longer periods will he moved first as far 
as possible. 

5.3.13 The station of the posting will be taken as the actual .lace where an Officer is 
postdandnot.headquarters  of Commissionerate / Directorate totvhich the officer is posted. 

5314 Asthv of more than nine months at a Station (to be computed as on 31st 
December.of -the previous year) will be treated as a complete year, and the length of 
the period of stay shall be counted from the date of joining in that 
Station/Region/Area. 

5.3.15 For the purpose of the transfer policy, counting of tenure of an officer shall 
commence from the date of completion of probationary training at NADT, and 
service rendered prior to 1.4.2005 shall also he counted for the purpose of application 
of this :polky.. The length of the stay at a particular Statio.n/Region/,rea shall be 
counted 'from the date of joining, there. 

Provided, that any period of unauthorized •a'bsence shall not he counted towards the length of period of stay at'that Station/Region/Area 

5.4 	(i) All postings in the Boa:rd and in the .Directorates of Vigilance. Systems and 
Administration, technical posts in the Department of Revenue, depu tatis/pcstfngs 
to Central Economic intelligence Bureau (CEIB), Eoforcemciit I)irectorate, Authority 
for Advance.Rállngs (AAR), Competent- Authorities (CAs). .Appelkfte Tribunal for 
Forfeited Property (ATFP), Iricome Tax Appellate Tribunal (hAT) and Settlement 
Commission shall ordinarily riot count towards calculation of stay 'at a particular statiOn / area. Subjct to' the xp.aximun-t li3flit' ofsb years, hut may be so counted at 
die option of the officer. However, an officer who has been on deputation / posting to anyone of the aforesaid bodiei r shall . 'not ordinarily be considered for another 
deputation' / posting to-any o( the aresaid organizations without completing the 
minimum prescribed cOoling off. 

(ii). The posts in the Directoratesfamiig Under DGIT (International Iaxatin), 
DGIT . (Training - NADT and RTIs), DCII Systemsj and Cothmissjoneratec of 
Computer Operations including .centtalized processing units will be ordinarily fixed 
tenure posts for a period of three years. However, considering the needs of the 
organization,Ue term,mav be extCnded toa period of five years. 

	

5.5 	In order to. encourage officers to seek postings at 'C category stations the Govemment's'hajl'satcrii. 

At least obe vehicle for 'office use at every 'C caegorv station 
irrespective of the level of.the oflicerheading the office: and 

.100 per cent housing facilitA,  (Or officers, 

	

.5.6 	The staring point for 
d 	

computing stay at Class A', 'B' or 'C stations shall be the ate of 'joiningat the 

---i.-'--..,,----.- 
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5 	Officers who ccmpleti 3 years of t'enure-at-.Narjol Academy o1jetf cs . Nigpur, Regional Training lnstiutes and the Vigilance Directorate, and whose performance has -been -excellent, will get preference. -as far as possible, in posting to 

lons andl\\ / 

6. flPpIrrA'rim,, 	.... 

PTh T :piy 

6.1 	Anofficer -nrav be allowej to go on deputation outside the 'Deparirnent for 
nat- more than two terms in his entire carrier. However, each term of deputation shall not -  exceed 6 years and the total tenure of both the deputation 	n s shall not -  uder any circurnstcs - cd 10 Years. 

6.2 The period of. deputation outside the Department shall be e>cluded for counting..towrds5.fr1 the 'station' and 'area' tenure of thé.o(ficer, sohowever that 
the overall stay of the -officer in Group "A" stations shall not exceed 22 years as 
Contained, in second proviso of Para 5.3.7. However, -the same shall be counted if the officer Sodesires. 

63 	There shall be a cooling off period of - - yeat after cornpietià oiéach period of deputation During --the cooling -off- period, x' the officer, will be posted to a location 
other than the station in -which he had been working while on deputation, lroyjded 
in cases in. which -the offker has.not completed his - -pennissible tenure in that salion, 
the Board- may consider posting-him in any assignment in that location according to adm,injstj,eneed - - 

6.4 -After. -return. from -deputatioii in Delhi f MU mbai stations the officer shall ordinarily beposted.-to a -diferentstatjon ,..for minimum -period of 2 yCars. If he is seen to have worked predommanfl A station he shall lnvai tahhr be posted to 13 or'C stations. Aft-er 2-years of such-posting in Tar 'C' Stations, theoffjcercou-lclbe Considerd.for posting in- DIhi / Mumhai or any other 'A stations in accordance with the transfer norms and availnbiiit. 61 vacancy, 
6.5 	

Requests from State Governments / Central Ministries / Department 
/ Organizations asking -(or particular officers by name:shal] not be enh?rtained. In all - such cases, where. there is a- -request for- an officer of ,  the Department, the 'Board shall first- 

consider whether it is ad.minjstrati-ej,- feasible to release- an officer on deputation. If itr is found that -it- is adminjstratiej ,  convenient the offer will be circulated to all officers and Willingness for deputation invited. A panel of short-
listed officers will be forwarded -for the approval of the competent authority 

of the concerned Pepartrnent or Qrganizatjon to' sClect- an officer. 
7. - - NSrr VE NoN ''ENSmvE PosTs 

Posts in -lflveStigation.and Central charges-are classified as SeflSitive. 
- - Ordinarih',the tenure of an officer on a SCnSi[jv post shall be two to three Years - atone stretch. 	- - 

6 
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In the attached 
Directorat of Vigilance, Systems and Adnijnjstratjo,1 the respective Ditector General may propose a panel -01 narns for the Consideration of the PIacemt Comntjttee. Individual- officrs wilt' be selected by the PlacCment COmMitteLs, which will also indicate their station-of posting. 

The maximum length of tenure in these Direc'(orates will be three years, 
sulject to the condition that no -officer - shall spend mona than six years in these Directorats during his.entjr career, 

 

Cases of postings on 
Medical/Comj,assjonate grounds 'Will be examined-  by the Placernent co 

jtt : wFtich.rnay refer medical ground cases to Medical Board, if required.. 

In case of working couples, if the spouse-of an officer is W(rking outside the 
Department, posting in--the sane'stjon a's. the Spouse may healiowed subject- to the 
instructiOns issued by the Department 'of Personnel & Trajrü, on this issue. In case where the spouSe is also an officer of the Department; both the officers shouid'be posted to the same statiOn, if they are otherwise eligible provLded that JointIs, the do not occupy more - than 50 per cent--of the -posts in that station. 

TRANr'rru .m 

10,1 	Every officer shall N. sublect to Rule 13 of IRS Recruitment Ruips. 
Notwithstanding anything •containd in this -PøIIcy, the Government may, if 
necessary to do so in public interest, transfer or post an OfflcCr to any station or post. No Officei 

has any right to any post or to be post-ed to a particular Station/Region/Area. 

10.2 In between two -Annual General Transfer exercises, on adrnjnjs-t ra tjye  exigencies, the Placement Commjtt may shift a Commissione r  -from one charge to 
another charge in the same station The Placement Comnutt ma also shift officers of,  the rank of Additional Cornmissjôiie and below from one region to another. 
103 An officer against whom the CVC has relcOnlnlendedl Initiation of 

S 	
vigi 

cause
lance  proceedings should not normaIl be posted or remain posted at the tation 

where the of the vigilance proceedings 'originated. This restriction  will remain in - Operation tiii stidt time.a the 
vig lance-matter-is not -dosed. HOw'er, such an officer shall under.no -Circun Lances be posted. to a sensitive charge. 

TIflQS 

- Grievance petitions from: Officers against -. transfer Orders Will be  considered only after the officer joins 'the new place 
of posfing- and applies through proper 
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channel. it is clarified that the petitions shall not Conkr nv riht w!iatsoeer on the 
Officers tocontinue at their previous posts in defiance of Government orders. 

12 EARNE LTPYiEAVE 

An officer under ordirs Of transfer shall be granted Eirred Leave or Study 
Leave oniyafter he hasjáineci his new place of posting. Period under such leave wifl 

4 

	

	 not count towards cooliig off from stay at a station or in an Area. Officers- who 
proceed on leave without to:uh1pteting the minimthi tenure at a Station/ Region/Area 

• will be posLd to the station from which they had gone on leave, on joining aft-er 
availing leave. Officers who have completed their tenure at.a particular station / area 
before proceeding on Sttidy .  / Long Leave will report to the office of the Cadre 
Conirolling Chief Commissioner, under intimation to the Board, for further posting 
asper.the polkv applicable in their case. 

r 	DEC  2U09 
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'.. Gwahati Bench 

CLASS 'A' STATIOS 

- 	 SLNo. 
1 New Ddhi(including the saeI1ite tt%vns of Nokia. Guraoti, Paridabad. 

nbaj(jn.thUd  

4 
S - 	

. 	1-lyderabad 
6 Pune 
.7  Chentim 
8  Kolkata 

CLASS W STATIONS 

Si. No. 
. 	 Nameof Stations  

10 AlIahhad 
11 

. 	 ArnI,ala  
______- 

12  Arnritsar  
13 Ajrner 

 Baroda 
15 . 	 Bhopal 
16 Bhubaneshwar 
17  

Coimbatore  
19 I.)ehradun 
20  Gwatior 

. 21 .1ido 
2-1 Jaipur 
23 ._Jopdhpur 
24 

. 	 JuIiunder  
25  
26 

. 	 Kochi 
27 

. 	 Lucknow 
28 	

. 	 j Ludhani 
29 	- 

 - 	 MnnaIort - - 
- 30  

31 
32 _____ 

34. . ranchkula 
Patiala 

36  
37 . 	 . 

T 

l'ondicherrv 
38 nchi 

1. ,.  Surat 

41  
L. 	. 	 42 	

- 

Ld___________ 

.Vi,shkhapatnarn 

CLASS 'C'. STATIONS 

All Other Station 

- 	 9 

1 	 - 	

-. 



41 

- 	DEC 2009 

Guwahati Bench AP X.9J 

1TT 

- 

APPENDIX –9 

INCENTIVES FOR SERVING IN REMOTE AREAS 
(G.I., M.F., O.M. No. 20014/3/83-E, IV, dated the 14th December, 1983, read with O.M.  

No. 20014/3/83-E. IV, deted the 30th March, 1984, 27th July, 1984, G.l., M.F., U.O. No. 3943-E 
IV84, dated the 17th October, 1984, 0 M. No. F. 20014 1'83-E. IV, dated the 31st January, 
1985, 25th September, 1985, U.O. No. 824-E. IV/80. dated the 1st April, 1986, O.M. No 
2001413/83-E. IV, dated the 29th October, 1986, OM. No. 20014/3/83-E. lylE. 11(13), dated the 
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. tV/F. 11(B), 
dated the 1st December, 1988 and O.M. No. Ii (2)/97-E, 11(13), dated the 22nd July, 1998. 

Allowances and facilities admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Region compris- 
ing the States of Assam, Meghalaya, Manipur, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lakshadweep Islands. These orders also apply inutatis mutandis 
to officers posted to N-E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Services posted to Sikkim. 

(i) Tenure of posting/deputation: 
There will be a fixed tenure of posting 3 years at a time for officers with 

service of 10 years or less and of 2 years at a time for officers with more than 
10 years of service. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period 4 rd years. Officers, on 
completion of the fixed tenure of service mentioned above may be cotisidered 
for posting to a station of their choice as far as possible. 

The period of deputation of the Central Govertunent employees to the 
States/Union Territories of the North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of public ser- 
vice as well as when the employee concerned is prepared to stay longer. The 
admissible deputation allowance will also continue to be paid during the 
period of deputation so extended. 

(ii) Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North- 
East shall be given due recognition in the case of eligible officers in the matter 
of- 

promotion in cadre posts; 
deputation to Central tenure posts; and 

pstraining abroad. 

II 

INCENTIVES FOR SERVING IN REMOTE AREAS 

The general requirement of at least three years service in a cadre post b 
tween two Central tenure deputations may also be relaxed to two years in d 
serving cases of frieritorious service in the North-East. 

A specific entry shall be made in the CR of all employees who renderc a full tenure of set-vice in the North-Eastern Region to that effect. 
Cadre authorities are advised to give due weightage for satisfactory pe 

formance of duties for the prescribed tenure in the North-East in the matter c 
promotion in the cadre posts, deputation to Central tenure pose and courses c training abroad. 

(iii) Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer ha 
bility will be granted Special (Duty) Allowance at the rate of 12 % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty

.  Allowance will be in addition to any special pay and/or deputation (duty 
allowance already being drawn without any ceiling on its quantum. The con 
dition that the aggregate of the Special (Duty) Allowance 

plus Specia; Pay/Deputatioti (Duty) Allowance if any, will not exceed Rs.1,000 pet 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Govement civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allowance. 

NOTE 1.—. Special duty allowance will not be admissible during periods of leave/trainin , 
 beyond 15 days at a time and beyond 30 days in a year. The 

allowance is also not admissible during suspension and joining time. 
NOTE 2. -- Central Government civilian employees, having 'All India 

Transfer Liability' on their posting to Andaman & Nicobar Islands and Lak-
shadweep islands are, with effect from 24th May, 1989, granted 'Island Spe- 
cial Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section V of this Appendix. 

(iv) Special Compensatory Allowance: 

The recommendations of the Fifth Pay Commission have been accepted 
by the Govemmejit and Special Compensatory Allowance at the revised rates have been made effective from 1-8-1997 

For orders regarding current rates of Special Compensatoty allosvanceee Part Voft/iis Compilation - HR.A and CCA (v) Travelling Allowance on first appointnent: 

In relaxation of the present rules (SR 105) that travelling allowance is not 
admissible for journeys undertakeci in connection with initial appoinnnent in 

FR —35 



IRS Officers Executive Profile 

I 
79076 Profile 

Name: HOME RAIKHAN, Civil Code: 79076 

Personal Onformatlon 

Name: 

Gender: 

Date of Birth: 

Telephone (0): 

Is 

Page 1 of 3 I 

r. I t 

Profile Status:Approved 

HOME RAIKHAN 	 Civil Code: 79076 

- 	 Employee Code: 

28 May 1952 	 Retirement Date: 31 May 2012 

0364-2226709 	 Domic,le State: 

Centr AdnjintrnTheTrbun€- 

COMMlSSlONEROFINCOMETAX@DATAONE.IN 
	

DEC 

Residential Contact InformatIon 

Current Address : Permanent Address 

Current City: Shillong Permanent City: 

Current State: Meghalaya Permanent State: 

Current Postal Code: Permanent Postal Code: 

Phone No.: 0364-2503749 Email: 

Mobile No.: 09436160849 

Current Posting Details 

Rank: CIT Grade: CIT 

Place of Posting: Shillong Class: C 

Region: Guwahati (CCA HER) Area: basl 

Joining Date(on current post): 1 Jun 2005 Post Description: CiT. 1 

Officer Status: Serving Address: Aayalcar Bhawan, Mahalrno Gandhi Road, Shilong-793001 

Phone No.: 0364-2226709 Fax No.: 0364-2226662 

Spouse DetaIls 

No Spouse Details Available 

Children DetaIls 

Name Sex (N/F) 	 Date of Birth (DO/MM/YYYY) 	Class/Course 	 Remark 
No Children Delaris Available 

Education Details 

Name of Course/Degree College/University 	 Year 	Major Subjects 	State 	 CIty 
No Education Delails Available 

Training Details 

Name of Course Name of Institution 	 Sponcoring Authority 	 Time Period 	 Subjects 
No Trainings Axerlable 

Achievement Detail, 

Achievements 

No Athievementn Available 

Posting Profile 

Grade 

Value 

Post Oesc Place Type Treat Region Class Area From To Duration 

ITO 'ITO.B-WARO" Imphal Regular Regular Guwahali 

(CCA HER) 

C Easl 10cc 1981 I May 1986 4 Year& 5 Months 

ITO ITO A-WARD lrvphal Regular Regular Guwahuli 

(CCA HER) 

C East I May 1986 I May 1987 1 YearS 0 Months 

ITO "ITO,CC-Vllr Delhi Regular Regular Delhi CCA A North - I May 1987 I Apt 1988 0 YearS 11 Months 
ADIT AOtT(SPL.INV.) Delhi Exempted Exempted Delhi CCA A North 1 Apr 1988 1 Apr 1989 1 Year & 0 Months 
DEPUTY CIT "OCIT,SR-15 Delhi Regular Regular Delhi CC.A A North 1 Apr 1989 1 Apr 1990 1 YearS 0 Months 
DEPUTY CIT DCIT(VIG.) Delhi Regular Regular Delhi CCA A North 1 Apr 1990 1 Dec 1990 0 Year & 8 Months 
DEPUTY CIT OCIT(1t4O AUT) 

HZ 

Delhi Ecemplad Exempted Delhi CCA A North 1 Dec 1990 1 Aug 1992 1 Year & 8 Monlho 

DEPUTY CIT SR,AR.ITAT Delhr Exempted Exempted Delhi CCA A North 1 Aug 1992 I Apr 1994 I Year & 8 Monthe 
DEPUTY [ST DDIT(INV) 

SURVEY UNIT 

Delhi Regular Regular Delhi CCA A N.,rlh 1 May1964 I May 1995 1 Year 80 Monlhn 

DEPLITY DIT ODIT(114V)U.Vll Delhi Regular Regular Delhi CCA A North I May 1995 1 May 1996 I Year 80 Monlho 
DEPUTY CIT "DCIT.R-3' Kolkata Regular Regular Kolkata A EasI I May 1996 1 Dec 1997 I Yeur& 7 Movlhs 

1/9/2009 
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CC/r YaB) 
JOT JCIT(HQRSO-II Kolkota Regular Regular Kolkata A Ensl 1 Dec 1997 1 Jun 1998 0 Year & 6 Months 

(CCAWB) 

ADDL CIT ADDLCIT,R-r Kolkata Regular Regular Kolkata A. East 1 Jun 1998 1 Aug 2000 2 Year 62 Months 
(CCAWB) 

ADDL CIT ADDLCIT Kolkata Regular Regular Kolketa A East 1 Aug 2000 I Jun 2001 0 Yoar 5 50 Months 
(AUDIT)R-1 (CCA WE) 

CIT CIT(A)-xL Kolkala Regular Regular Kolkata A East 1 Jun 2001 1 Apr2004 2 YearS 10 Months 
(CCAWB) 

CIT CIT(A), I Kolkala Regular Regular Kolkala A Easl 1 Sep 2004 1 May 2005 0 Year 58 Months 
(CCA WB) 

CIT CIT-i Shillong Regular Regular Guwahuti C East I J u Till Date 4 Year & 3 Monlhs 
(CCA NER) 

- Posting Calculations 

Total service derived from Posting History (As per actual duration. Calculated as on date.)
661 Probation. 	 Regular: 	 22 Years & 10 toIitn11 	 -ur Eaempted: 	 4 Years & 4 Months 	 Deputation: 

Foreign Deputation: 	 Dies tilon' 

(Calculation as per System logic. Calculated as on: 31/12/2005.) 	 1 IJEC 209 I l  Central 

East 	
Guwaai Bench 

CCA Regton 	 Class Regutar(R) 	 Enempted(E) 	 Stay on R&E taken together Deputation 	 Total 	iV1' 	TtTi3 
l(othala (CCA W8) 	A 	8 Years (8Y7M) 0 Years 	 8 Years -*- ears 
Stay in Region 	 6 Years 0 Years 8 Years 	 0 Years 8 Years 

CCA Region 	 Class 	Regutar(R) Enempted(E) Stay on R&E taken together 	Deputation Total 
Guwahati (CCA NER) 	C 	8 Years (3Y7M.-5Y5M) 0 Years 8 Years 	 0 Years 8 Years 
Slay in Region 	 8 Years 0 Years 8 Years 	 0 Years 8 Years 

StytnAe.a liVers 	 OVears 17 Years 

North 

CCA Region 	 Class 	Rogutar(R) Eaempted(E) Stay on R&E taken together 	Deputation Total 
Delhi CCA 	 A 	4 Years (2Y+1Y8M+1 I M) 4 Years (3Y4Ma-iY) 9 Years(BYi IM) 	 0 Years 9 Years(8Y11 M) 
Stay in Region 	 4 Years 4 Years 9 Years(8Y1 SM) 	 0 Years 9 Yeurs(8Y1 iM) 

Stay In Area 9 Years 	 0 Years I) Ygars 

South 

West 

Class wise summary 

Class Regutar(R) 	 Eoempted(E) Stay on R&E taken together 	Deputation Total 
A 	12 Years 	 4 Yeas 17 Years o Years ii Years 
B 	0 Years 	 0 Years o Years 0 Years 0 Years 
C 	8 Years 	 o Years 8 Years o Years s Years 

Continuous Stay Summary (Regular & Esempted postings taken together) 

Continous Stay Current 

Post 	 3 Years & 7 Months - CIT-1, Shillong, Guwahati (CCA 

NER) 

Region 	 3 Years & 7 Months Guwuliati (CCANER) 

Class 	 3 Years & 7 Months (B-i-C) (B-i-C) 

Area 	 12 Years 52 Months East 

Remarks on Calculations 

Remarks 

is ( Continuing on the CIT-i, Shlltong, INER] for 3 Years & 7Months. 	Due for transfer from CIT-i, SItillong, (NER). (Cl. 53.9 of TP] 

Transfer Options 	

- 

EC- ratucatten of Child; MG- Medleat Ground; W5- Working Spouse; Or. Othera  

Post 	 Req. 

Desc. 
Place 	CCA 	

tens.? 	
Option 1 Option 2 Option 3 Option Reason Specifications 

1/9/2009 
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IRS Officers Executive Profile 

ClT-1 	shillong 	Guwahati 	REP 

(CCA NER) 

Pafle 3 of 3 

• 1. Daugher Ms. Mirrin Ralkhaw requires to go to MA(Com) at 

Delhi UniversIty. 2. Son Mast. M. Raikahn requires schooling at 

Delhi. 

•e Betore retirement in 2012, 1 would like to set and build my 

house at IRS Group Housing Society at Indrapuram, NCT, 

Ghaziabad, New Delhi. Posting In New Delhi will enable me to 

achieve this task. 

Delhi 	Mumbai 	Koikate 	EC-Other 

OT 

rj  DEC2009 

Guwahati Bench 
4i1R 

•r" iQ BF. 	Cut 

t:%Z f%0V% 

http://cms.irsofficersonhine.org/cadre/force-download  .php?file=singleprofiles/79076.hlm. 1/9/2009 
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CENTRAL ADMJNJS TRATIVE TRIBUNAL 
GUWAHATJ BENCH, GUWAJ-fATI 

Original Application No.201. of 2009 

Date of Order: This the 79th  day of September 2009 

The Hon'ble Shri M.A. Mohanty, Vice-Chairman 

Centri AdmMWtM#vQTdbu061  

1 DEC 2rj9 

Guwahati Bench 

 

Shri Home Raikhan 
Commissioner of Income Thx, 
O/o the Chief Commissioner of Income Tax, 
AaykarBhawan, 
Shiiiong-793001, 
Megalaya. 

By Advocates Mr S.P. Sharma, Mr 13. Fiarna, 
Mr SJ. Mandal, Mr LN..Sharma 
and Mr Manoj Sharma. 

- versus - 

1. 	Union of India, represented by its 
Secretary. Revenue, Ministry of Finance, 
Department of Revenue, 
New Delhi-i10001. 

Applicant 

2 	The Chairman, 
Central Board of Direct Taxes.. 
Ministry of Finance, 
Department of Revenue,. 
North Block, 
New Deihi-110001. 

  

• 3. 	The Chief Commissioner of income Thx (CCA) 
AAYAKAR BHAWAN, 
G.S. ROAD, 
Guwahati-781005, 	

. 	.
..,. Respondents 

By Advocate Ms U. Das, Add]. C.G.SC. 

T 

r 
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Guwahati Bench 
- T  

Applicant, who joined Group A Indian Revenue Service on 

20.12j979 with batch.year Code No.790761  came to join as 

Commissione' of Income Tax at. Shillonq (Meghalaya) on 10.06.2005. 

He made a representation on 13.02.2009, expressing his desire to be 

transferred to Delhi for (a) providing higher (Post Graduate) 

educatjon in Commerce for his daughter and (b) a better school 

educatkn for his son and (c) to build a house at Cazjahad, before his 

ensuing retirement on 31.05.2012. By way of IThng this Original 

Application under Section 1 9of the Ad.rn,istrativ Tribunals Act, 

1985, the Appllcat has alleged that without considering bis option to 

he transferred to Delhi, orders have been issud, on 11.07,209 and 
on .27.08.2009, transferring several other officers to Deih.. 

2. 	
it is the case of the APP11CIit that for the reason of the 

provision in Transfer/pJacpmeit Policy for Group A Officers of Indian 
Revenue Service issued (by CFU)rI) during 2005 and Office 
Memorandum dated 14.12.1983 of Gove;-xnner- of Endia in the 

Ministry of Home Affairs (Departu) ant: of Personn el and 

Administrative Reforms) pertaining to Govr m':i.t: of India ri'r 
posted in Noi th }asI-e n Region (comprising the t th I Meghalaya 

atv 
etc.) I;he Applicant, upon his long pohzici m N.E. t<& . JIOJI, i to get a 	 • 

- . 
posting 	ti ansfei) at aplace of hic Choice an d that, acrarding.1y, he 	f

10 
— 	.'(• rapt ecent-ed to get a posting (on transfer ,  at Delbi. i\ ,iLe ft 

-- 

C C' 
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3. 	 Guwah.afi Bench 
several other officers (even on relaxation of transfer policy) have been 

posted (on transfer) at Delhi (during July and August 2009) igno rilig  
the grievances of the .App1ican; and, being aggrieved, the Applicant 

has approached this Trthunaj with the present ease. 

Heard Mr S.P. Sharma, learned Counsel for the Applicant: 

and Ms U. Dos, learned Addi. Standing Counsel for the Government of 

india (to whom a copy of this Original Application) has already been 

supplied) and perused the niaterials placed on record. 

Government Policies are made to he followed by the 

Governmentlnepartni.ent and any deviation there from leads to poor 

personnel management. if a person, posted in N.E. Region (of Jndia), 

has exercised his option to be posted at i.)eihi (after completion of a 

particular period) then his case should have received positive 
consideration; unless very compefluiig11111pisc;0 reasoris are shown 
for not posting him at Deihi, it appears from copies of both transfer 
orders (Annexures I & II) that several other officers have been posted 
at Delhi. it is the case of the Applicaflt that, while doing so, the 
Applicant ought to have been posted at Delhi. 

Intiip above premises, this case is hereby disposed of by 

remitting the matter to the Respon(Jents; who should consider the 

case of the Applicant (by treating the copy of this Orginal Application 

to be a representation of the Applicant) for his transfer/pasting at 

Policies. Since the Applicant is going to attain the a g e of 1 

Delhi in terms of the Government of TnH 	 eqparunental 	 '\ 

I -.. 

f'r 	 - 
'S' 

superannuation/retirement on 31,05.2012_cwithin 212  years) and 
 desirous to settle down (on retiremen near l)elhi, his prayer for 	-. 

posting at Delhi appears to he genuine;  for which all pnsitiv 

. , I .  

( 

so 
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:onsideratjon should be given to his prayer. Orders on consideration, 

)e passed by the RespoiWents within one month from the date of 

eceipt of a copy of this order. 

	

L 	Registry to send copies of this order by Sneed Post to the 
Bçondent Nosi and 2 (alongwith copies of this O.A.) and to  
Bspondent No.3 (aiongwith a copy of this GA) by pecial 

Messen 9er. 

	

7. 	Free copies of this order be sent to the Applicant by 

hegishered Post and be also supplied to the learned Advocates  of both 

	

parties. 	 - - 

	

.16 

- 	 - 	 - 

-- 	 ------- ----- 

/0. 
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Throch the secretary to tC 

Government o india, 

Ministry . of Fjn3flCe 

partmeflt of ReveflU, 	.• 

Noah Loc, 
Delhi - 1 1 0 -j2pi - 

CentraL Board of Direct Ta' 

Through Its Chafl1an, 

t'orth Bl.ock 

3. Chief ComrnSl0fl 
of ncomeTtX, 

Guwthati, . 

Szik Comrne(Ci Comp.X, 

Sre Nat 	. 

G.S. Rd 	 ... 

iahi 

common 
cauSe 'of B CtOfl 

- 	- 
Shcl ?dP <umar Ry5  IRS 

Son of Shr 5ait.esh Chndra'.RaY 

CnrnmSSOfler of cOrfl TX((TAT)1 

Income Tix Appetlate btmaL 

CLcutta Bench5 
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Guwahati Bench 
Tc1 I '. ra TZ1t 

cc noias, report s , uruv rls uIL41 

4 

I 

cns1dere0, s pert Office MemorfldUm of 1983. 

Hjviever he 	CB4T guideLines ltsif provides ô'r 

c nsideraton f 	cases of the officers who h.ve 

s rd in the NE eglOn Cause 5.7 of the CBDT 

g idellnes specifies that the ors who hVe served 

ir the NL1  Region nd Jacnm rn u & Kashft will get 

peferena n pace 	posting of tkelr chce. 

Havng cons4ered the above - matrIs re 

T1.n& whue lrterf4rinQ with the order of transf o 

tI pplint tranferring hrn from Guwahe to 

V rasi, hs issued_tp.e foflowing direction 
---- 

1/. I aA-ing aj c/'e racts and C170, legal p05ft10f75 

3,7d cltat/on4 given above, I am of the 
con.ldeted vew that the 0t4 dated 14 

Inber ~ , granting choice .pcs'Ing after 
be o pledori o tenure In the A/ER 

and the new transfer polky ce:. c?Ot 

hJVç 
the pro vision r7a5 been given far giving, a choice 

to a? employee On cOJ77pSSl0flar/ 
mec1ic! grounds. Keeping a/I in min, I an of 

the friuis/der&'' view that the second respondent 

is f74 In transferring the app//cant to 
and 

L r the said reason the irnpd 

	

I 	 ted 3 -5- 	nnexL're-EJ is set 
so fr as th1 ap // 	Lc ncernad ant' the 

app/I'Carlt is given yE Ia ccc ntii to 
the second spcndent forthwith fr choice 
pos4>-ig to Ko/ata, who  

and 
that!af the deqsiOns c/ted Supra, with/n a period 
of t4'ree mont?s from the date of rece/p of 
op of this crc/er. ft Is also made clear tJt the 

epp/cant's cas also could be con .sia'ered ir his 
cho/e st/n at Ko/kat on rner!s and ao on 
h e edlca// mpassJriate gcoundc as veii on 
all /axed stndardS, ti/i th-en he wi/i not he 

bedfrornGaawanatl" 

AGP. High Ccui-/Cli-8O.O00 2--2O31 . 
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Noting by Officer or 	 SeriI 
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X-1 	. 

As rer the ar r[d direction, the case of the 

pcant I required to be considered afresh. Till his 
c eIs coi sidered i that manner the direction of the 
T bunai is not to cUs urb him from his present place of 
pc sting at Suwahatj. 

We are of tie considered opinion that no 
in erferenc r 15 Ied for to the aforesaid direction of 

th Tribun I. The p 'eiJanti may consider the case of 

th appilca it in term of the res direction of the 

Trtbunat a expedfti usly as possible and whatever 

my be ti e outcrr of the said consideration the 
sne shall e commi iicated to him. 

At t is Stage r Bhuyan, learned counsel fo.r the 
p'ItIoners 	 brnft. 1at in the meantime thq4 applicaht 

..............  

.. 

;ks 

CEF 	O TO 8 F. TE GO 

upinterd.nt (Cpvr Sci r) 
Cuhti High Curz. 

Puh I'' Li/S 79, ACt 1 1972 

/ 

- 

I 	

) 



lJ/:hi 

9- 
I;I 
ii1 I1 

CW*Vl AdaThftfttrbaw-[  
*tr rifr 

- 7 BEIC7flO9 	
9 

-I-, 
	 tFw&?aff,  13erch 

OFFICE OF THE COMMISSIONER OF INCOME TAX 
AAYAKAR BHAWAN, MG. ROAD, 

POST BOX-20, SHILLONG-1 

TO WHOM IT MAY CONCERN 

Certified that Shri D. B. Rao, Comthissioner of Income-tax joined the charge of 
Commissioner of Income.taxAppIaI), Shillong on the 21st  day of February, 2005. 

On transfer to Kolkata vide Order No. 96 of 2009 of CBDT dated 11-07-2009, he was 
relieved of his charge w.e.f 23rd July, 2009. 

I ,  

) 

(M.Massar) 
Dy. Commissioner of Income-tax, (Hqrs.) 

0/0 the Commissioner of Income-tax, Shillong. 

- 

CL 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH : GUWAHATI 	L. 

* 

IN THE MATTER OF: 

Original Application No -257109 

Sri Home Raikhan, 

...Applicant 

-Vs- 

- 	 Union of India and ors. 

Respondents 

IN THE MATTEROF 

Written Statement submitted by the 

Respondent No. 

On behalf of all the respondent 
4 	 Co 

WRITTENSTATEMENT 
40 

The humble answering respondents 	. 	
CO  

Submit their written statement as folIows: 	. 	t 
E 
o 0  

0 
.1 0  

1.(a) That I, 	Imokaba Jamir 	aged about 38 years Sb-  Imkongmeren 

3amir working as the )oint Commissioner of Income Tax (Vig.), Office of 

the Chief Commissioner of Income Tax, Guwahati and Respondent 

No..........in the above case and I have gone through a copy of the 

application served on me and have understood the contents thereof. 

Save 	and 	except 	whatever 	is 	specifically 	admitted 	in 	the 	written 

. statement, the contentions and statements made in the application may 

be deemed to have been denied. I am competent and authorized to file 

the statement on behalf of all the respondents. 

1 	 - 



rr-  - 

That the application is filed unjust and unsustainable both in facts in law. 

That any action taken by the respondents was not stigmatic and some 

were for the sake of public interest and it cannot be said that the decision 

taken by the' respondents against the applicants has suffered from vice of 

illegality. 

2. 	That the answering respondents before giving the parawise reply would 

like to give general comments, which may be treated as part of the 

written statement. 

Tdbunal- 

FFR'?UlU 
General comments 

Cuwahati Bench 
--' 

A. 	The applicant has no case. His representation for choice posting was 

considered by this Hon'ble Tribunal and an order was passed by the 

Hon'ble Tribunal vide order dated 29.09.2009 and in compliance the 

Respondents had issued a speaking order, Annexu re-Ill of the Applicant's 

O.A. As no fresh, case has been made out, the mater stands settled and 

cannot be opened by filing fresh O.A. The applicant is engaging in 

frivolous litigation to thwart the attempts of the Respondent to 

implement the Transfer policy in the interests of IRS Officers and CBDT. 

The applicant has tried to misrepresent facts and misquoted guidelines to 

further his interests. The applicant has highlighted those provisions of the 

Transfer Policy, which suit his interests and suppress the other provisions 

that do not support his viewpoints. His main contention is that as per 

Para 5.7 of the Transfer Policy he is entitled to choice posting, whereas 

this is tOtal misrepresentation of facts. Para 5.7 of the Transfer Policy is 

quoted below: 

er- 

2 	
T 

Joint Commissioner of Income Tax (Hqrs.). 
Olo, Chief Commissioner of Income Tax, Guwahati 

• 	 flL) 
T 31TT a9 
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Guwahati Bench 

"Officers who complete three years of tenure at National Academy of 

Direct Taxes, Nagpur, Regional Training Institutes and the vigilance 

Directorate and whose performance has been excellent, will get 

preference as far as possible, in posting to stations of their choice, 

Officers who have served in the North Eastern Regions and J&K would get 

preference in posting to stations of their choice." 

r 

As may be seen from above, Officers who have served in the North 

Eastern Region can only gef "Preference". He cannot lay claim. Further, 

the applicant has suppressed Para 5.3.7 of the Policy which puts a cap of 

14 years continuous stay in class "A" station. Para 5.3.7 provides that the 

maximum continuous stay in "A" stations in Departmental posts 

(including posts exempted) shall not exceed 14 years. Shri Home 

Raikhan's posting history reveals that in the initial days of his service he 

was accommodated at his domicile state of Manipur at Imphal from 

December 1981 to May 1987 and there after Shri Raikhan has been 

accommodated in the metropolitan cities of Delhi and Kolkata from May 

1987 to May 2005 for a period of 18 years and since June 2005 he has 

been posted at ShilIong. it is on account of this provision that he could 

not be considered for posting in Delhi. All these aspects were outlined in 

detail in the speaking Order, which has been annexed by the applicant as 

An nexu re-Ill. 

B. 	The transfer policy is not a piece of technical legislation and is only in the 

nature of guidelines for the internal use of the administration for the 

purpose of maintaining transparency and to provide better opportunities 

to its offices. It is not statutory in nature. The provisions of the said 

transfer guidelines are not mandatory. The said provisions are to be 

followed by CBDT as far as possible in public interest and in the interest 

of administrative exigencies of service. 

3 

- 	Joint Commissioner of Income Tax (Hqrs.) 
Olo. Chief Comm issióner of Income Tax, Guwahati 

zi zmqK 3Tt q,igi,g,c} 
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The transfer policy is in the nature of internal departmental guidelines 

andL is not mandatory. They have to be kept in mind as far as possible 

while issuing transfer orders. However, all the provisions are subject to 

administrative convenience, which is of paramount importance to CBDT 

and clearly overrides all other provisions of the said transfer policy. 

The law is well settled on transfer as held by the Hon'ble Supreme Court 

time and again, that the order of transfer can be challenged only on two 

counts i.e., violation of statutory rules or maladies. In the instant case, 

none of the counts are raised or met. 

The Apex Court in case of V. Ramanna Vs. APSRTC & Ors. 2006 SCC 

(LNS) 69 has held that "7. Lord Greene in the famous Wednesbury case 

said that when a statute gave discretion to an administrator to take a 

decision, the scope of judicial review would remain limited. He said that 

interference was not permissible unless one or the other of the following 

conditions was satisfied, namely, the order was contrary to law or 

relevant factorswere not considered or irrelevant factors were considered 

or the decision was one which no reasonable person could arrive at. 

These principles were consistently followed in UK and in India to judge 

the validity of administrative action. In the council of civil service Union 

V. Minister of civil Services (called CCSU case) in 1983, Lord Diplock 

summarized the principles of judicial review of the administrative action 

as based upon one or the other of following viz, illegality, irregularity of 

procedure of irrationality" 

That, in Om Kumar v.union of India, it has been held that if 

administrative action is challenged as arbitrary under Article 14, the 

question will be I whether the administrative order is rationale or 

reasonable and the test then is Wednesbury test.The court would then be 

confined only to a secondary role and will only have to see whether the 

administrator has done well in his primary role, whether he had illegally 

or has omitted relevant factors from consideration or has taken irrelevant 

factors under consideration or whether his 

Joint Commissioner of Income Tax (Hqrs.) 4 	 Olo. Chief Commissioner of Income Tax, Guwahati 

WqqR  WIM (.) 
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view is one which no reasonable person could have 

Mahajan v. Jalgaon Municipal Corporation, Justice Venkatachefliah 

pointed out that reasonableness of the administrator under Article 14, in 

the context of administrative law, has to be judged from the stand point 

of the Wednesbury rule. In Tata cellular v. UOI, Indian Express v. UOI, 

Supreme Court Employees Welfare Association v. UOI, UP Financial 

Corporation v. Gencap India Pvt. Ltd., while judging whether the 

administrative action is "arbitrary" under Article 14, the Apex Court has 

confined itself to Wednesbury review always. 

In UOI Vs. G. Ganayutham, the Apex Court has held that "31. The 

current position of proportionality in administrative law in England and 

India can be summarized as below:- 

to judge the validity on any administrative order or statutory 

discretion, normally, the Wednesbury test is applied .... the court would 

not, however, go into the correctness of the choice made by the 

administrator among the various alternatives open to him. Nor could the 

Courts substitute its decision to that of the administrator- This is the 

Wednesbury Test. 

The court would not interfere with the administrator's decision unless 

it is illegal or suffer from procedural impropriety or was irrational-These 

are the CCSU Principles. 

4(a) the position in a country, in administrative law, where no 

fundamental freedom as aforesaid are involved, is that the court/tribunal 

will only play a secondary role white the primary judgment as to 

reasonableness will remain with the executive or administrative 

authority. The secondary judgment of the court is to be based on 

Wednesbury and CCSU principles as stated by Lord Green and Lord 

Diplock, respectively to find if the executive or administrative authority 

has reasonably arrived at its decision as the primary authority." 

5 	 . 
Joint Commissioner of Income Tax (Hqrs.) 

O!o. Chief Commissioner of Income Tax, Guwahati 
3II 	3U 	
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: Guwahati Bench 
- 

F 	In the case of Shilpi Bose Vs. State of Bihar (1991) Supp (2)SCC 659, 

Hon'ble Supreme Court has clearly held that the Court should not 

interfere with the transfer order which are.made in public interest and for 

administrative reasons unless the transfer order are made in violation of 

any mandatory or statutory provisions or on the ground of malafides. 

G 	The Hon'ble Supreme Court in the case of State of Punjab Vs. Jogender 

Singh Dutt - AIR 93 SC p.2486 has expressed its disapproval, of the 

courts interfering with the order of transfer of public servant from one 

place to another. It ,is entirely for the employer to decide when, where 

and what point of time a public is to be transferred from his present 

posting. OrdinarlEy the Courts have no jurisdiction to interfere with the 

order of transfer. 

H 	The Hon'ble Supreme Court has gone to the extent of hoding that'it is not 

within the scope', of permissible judicial review to look at such maters 

relating to mere transfer made by the competent authority for 

administrative reasons, UOI Vs. Ganesh Das Singh -95 Supp 3 SCC 214. 

I 	The Hon'ble Supreme Court in the case of Verdha Rao AIR 86 SC 1955 

has held that the norms enunciated by the Government for the guidance 

of its officers in the mater of regulating transfers are more in the nature 

of guidelines to the officers who order transfers in the exigencies of 

administration than vesting of any immunity from transfer in the 

Government servants. 

6 

Joint Commiss loner of Income lax (Hqrs.) Olo. Chief Comm issoner of income Tax, Guwahati 
_au 
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The guidelines for regulating transfers or containing 

best afford an opportunity for redress but cannot have the consequence 

of depriving or denying the competent authority to transfer a particular 

officer/servant to any place in public interest and as if found necessitated 

by exigency of service as long as the official 	status 	is not affected 

adversely and there is no infraction of any career prospect such as 

seniority, scale of pay and secured emoluments. Further, order ot 

transfer made even in transgression of administrative guidelines cannot 

be interfered with as these do not confer any legally enforceable right 

unless any malafide ore violation of any statutory provision is 

proved.[UOI Vs.S L Abbas (1993) 4 SCC 3571. 

191 	The Apex Court in its various decisions relating to transfer of a 

government employee has time and again held that the transfer orders 

issued in violation executive instructions or orders issued by the 

competent authority do not violate any legal rights, no government 

servant or employee has a legal right to be posted forever at any one 

particular place and a challenge to order of transfer should normally be 

eschewed and should not be countenanced by the courts or tribunals as 

the administrative authorities are the best authorities who could assess 

the niceties of the administrative needs and requirement of the situation 

concerned. [State of UP and Anr. Vs. Siya Ram and Anr, (2004) 7 SCC 

405 and State of UP and Ors Vs. Gobardhan Lal, (2004) 11 5CC 402]. 

L 
	

The Apex Court in case of State of MP Vs. Kourev (1995) 3 SCC 270 has 

already decided that the Court or Tribunals are not appellate forum to 

decide transfers of officers on administrative grounds. The wheels of 

administration should be allowed to run smoothly and the court or 

tribunals are not expected to interdict the working of the administrative 

system by transferring the officers to proper places. It is for the 

administration to take appropriate decision and such decisions shall sand 

unless they adder vitiated either by malafides or by extraneous 

consideration without any factual background or foundation. 

Joint-ern iss loner of Income Tax (Hqrs.) 7 	 O/o. Chief Commissione, of Income Tax, Guwahatj 

3 
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M 	The Apex Court in case of Gujarat Electricity Board Vs. Atma Ram 

Sungomal Poshani, 1989 2 SCC 602, Union of India Vs.S.L.Abbas (1993) 

4 SCC 357 and Kendriya Vidyalaya Sangathan Vs. Damodar Prasad 

Pandey (2004) 12 SCC 299, has held that transfer of a government 

servant appointed to a particular cadre of transferable post, from one 

place to the other is an incident and a condition of service. it is necessary 

in public interest and efficiency in public administration and no 

government servant or employee has any legal right for being posted at 

any particular place. Further, it is for the appropriate authority to decide 

transfer of an officer unless the order of transfer is vitiated by malafide or 

is made in violation of any statutory provisions. While ordering transfer, 

the authority has to keep in mind the guidelines issued by the 

government on the subject. The representations made' against such 

transfers to the appropriate authorities have to be considered, having 

regard to the exigencies of administration. 

N 	The Hon'ble Andhra High Court in case of R.Rama Rao Vs. FCI & Others 

1992(6) 'SLR followed the decision of the Apex Court in UOI Vs. 

H.N.Kirtania, the Apex Court has categorically held that transfer of a 

public servant made on administrative grounds or in public interest 

should not be interfered with unless there are strong or pressing grounds 

rendering the transfer order illegal on the ground of statutory rules or on 

• grounds of malaficles. It has also been held that when a person accepts a 

job, which is transferable and transfer is incidental to the 'service, the 

order of transfer should not be interfered 'within the normal 

circumstances. 

0 	Fundamental Rule 11 clearly lays down that the whole time of a 

Government Servant is at the disposal of the Government which pays 

him and he may be employed in any manner required by the appropriate 

authority. 

8 	' 

Joint Commissjonef Income Tax (Hqrs.) Olo. Chief Commissioner of Income Tax, Guwahátj 
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P 	An officer of the Indian Revenue Service, with AU India 

is liable to be transferred any where in India. He/she hanonTt  to be 

posted to a particular place and personal hardship is no ground for 

avoiding transfer. Any decision to the contrary would severely restrict the 

ability of the executive to affect transfers. As the Apex Court has held in 

several cases, this would only lead to administrative chaos. 

PARA WISE REPLY 

3. That with regard to the statement made in paragraph 1 & 2 of the O.A 

the answering respondent denied the statement. The applicant should 

argue and prove instead of merely making a statement. 

The law is well settled on transfer as held by the Hon'ble Supreme Court 

time and again, that the order of transfer can be challenged only on two 

counts i.e. violation of statutory rules or malafides. In the instant case, 

none of the counts are raised or met. The guidelines for regulating 

transfers or containing transfer policy at best afford an opportunity for 

redress but cannot have the consequence of depriving or denying the 

cOmpetent authority to transfer a particular officer/servant to any place 

in public interest and as is found necessitated by exigency of service as 

long as the official status is not affected adversely and there is no 

infraction of any career prospect such as seniority, scale of pay and 
secured emoluments. Further, order of transfer made even in 

transgression of administrative guidelines cannot be interfered with as 

these do not confer any legally enforceable right unless any malafide or 

violation of any statutory provision is proved. [UOI Vs. SL Abbas (1993) 

4 SCC 357] 
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The transfer policy is not a piece of technical legislatto 	j._only- 

in the nature of guidelines for the internal use of the administration for 

the purpose of maintaining transparency and to provide •better 

opportunities to its officers. It is not statutory in nature. The provisions of 

the said transfer guidelines are not mandatory. The said provisions are to 

be followed by CBDT as far as possible in public interest and in the 

interest of administrative exigencies of service. 

The applicant has no. case. His representation for choice posting 

was considered by this Hon'ble Tribunal and an order was passed by the 

Hon'ble Tribunal vide Order dated 29.9.2009 and in compliance the 

Respondents had issued a Speaking Order, Annexure-Ill of the 

Applicant's O.A. As no fresh case has been made out the matter stands 

closed and cannot be opened by filing fresh O.A. The applicant is 

engaging in frivolous litigation to thwart the attempts of the Respondent 

to implement 'the Transfer Policy in the interests of IRS Officers and 

CBDT. 

The applicant has tried to misrepresent facts and misquoted 

guidelines to further his interests. The applicant has highlighted those 

provisions of the Transfer Policy which suit his interests and suppress the 

other provisions that do not support his viewpoints. His main contention 

is that as per Para 5.7 if the Transfer Policy he is entitled to posting in 

Delhi, whereas this is total misrepresentation of facts. Par 53 of the 

Transfer Policy is quoted below: 

"Officers who complete 3 years of tenure at National Academy of 

Direct Taxes, Nagpur, Regional Training Institutes and the vigilance. 

Directorate and whose performance has been excellent, will get 

preference as far as possible, in posting to stations of their choice, 

Officers who have served in the North Eastern Regions and J&K would get 

preference in posting to stations of their choice." 

10 
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As may be seen from above, officers who have ser4ed i r1hnCh 

Eastern Region can only get "preference". He cannot lay\ ciainrj-

the applicant has suppressed Para 5.3.7 of the Policy which puts a cap of 

14 years' continuous stay in Class"A" station. Para 5.3.7 provides that 

the maximum continuous stay in "A" stations in Departmental posts 

(including posts exempted) shall not exceed 14 years. Shri .Home 

Raikhan's posting history reveals that in the initial days of his service he 

was accommodated at his domicile State of Manipur at Imphal from 

December-1981 to May-1987 and thereafter Shri Raikhan has been 

accommodated in the metropolitan cities of Delhi and Kolkata from May-

1987 to May-2005 for a period of 18 years and since June-2005 he has 

been posted at Shillong. It is on the account of this provision that he 

could not be considered for posting in Delhi. All these aspects were 

outlined in detail in the Speaking Order which has been annexed by the 

applicant as Annexure-Ill. 

That with regard to the statement made in paragraph 3 of the O.A. the 

answering Respondent do not offer any comment. 

That with regard to the statement made in paragraphs 4(1) to (iv), 4(vi) 

of the O.A the answering Respondent begs to stage that those are matter 

of record. Hence Respondent do not offer any comment. 

That with regard to the statement made in paragraph 4(v) of the O.A. 

the. answering Respondent begs to state that the applicant has no case. 

His representation for choice posting in Delhi was considered by this 

Hon'ble Tribunal and an order was passed by the Hon'ble Tribunal vide 

Order dated 29.9.2009 and in compliance the Respondents had issued a 

Speaking Order, Annexure-Ill of the Applicant's OA. As no fresh case has 

been made out the matter stands closed and cannot be opened by filing 

fresh OA. The applicant is engaging in frivolous litigation to thwart the 

attempts of the Respondent to implement the Transfer Policy in the 

interest of IRS Officers and CBDT. 

11 
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The applicant has tried to misrepresent facts and misquotedguidelines to 

further his interests. The applicant has highlighted those roviRroftF? 

Transfer Policy which suit his interests and suppresses the other 

provisions that do not support his viewpoints. His main contention is that 

as per Pars 5.7 of the Transfer Policy he is entitled to choice posting, 

whereas this is total misrepresentation of facts. Para 5.7 of the Transfer 

Policy is quoted below: 

"Officers who complete 3 years of tenure at National Academy of Direct 

Taxes, Nagpur, Regional Training Institutes and the vigilance Directorate 

and whose performance has been excellent, will get preference as far as 

possible, in posting to stations of their choice, Officers who have served 

in the North Eastern Regions and J&K would get preference in. posting to 

stations of their choice." 

As may be seen from above, Officers who have served in the North 

Eastern Region can onlyget "preference". He cannot lay claim. Further, 

the applicant has suppressed Para 5.3.7 of the Policy which puts a cap of 

14 Years' continuous stay in Class 'A' station. Para 5.3.7 provides that 

the maximum continuous stay in "A" stations in Departmental posts 

(including 	posts exempted) shall not exceed 14 years. 	It is on the 

account of this provision that he could not be considered for posting in 

Delhi. All these aspects were outlined in detail in the Speaking . Order 

which has been e annexed by the applicant as Annexure-Ill 

That with regard to the statement made in paragraph 4(VII) of the O.A 

the answering respondent begs to state that the case of the applicant 

and Shri Rao, are not the same. Shri Rao was eligible for posting to 

kolkata whereas the Applicant is not eligible as per Para 5.3.7. 

That with regard to the statement made in paragraphs 4(VIII) to IX of 

the O.A the answering respondent begs to state that the applicant has 

mis-interpreted the transfer policy to suit his personal interests 

overlooking the objectives of the policy and the needs of the 

organization. 

l— 	lL-- 

.... 
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The Hon'ble Supreme Court in the case of Verdha 
	

IR 6' V;19?'5 5 

has held that the norms enunciated by the Govern 

of its officers in the matter of regulating transfers are 

of guidelines to the Officers who order transfers in the exigencies of 

administration than vesting of any immunity from transfer in the 

Government servants. 

The guidelines for regulating transfers or containing transfer policy at 

- best afford an opportunity for redress but cannot have the consequence 

of depriving or denying the competent authority to transfer a particular 

officer/servant to any place in public interest and as is found necessitated 

by exigency of service as long as the official 	status is not affected 

adversely and there is no infraction of any career prospect such as 

seniority, scale of pay and secured emoluments. Further, order of 

transfer made even in transgression of administrative guidelines cannot 

be interfered with as these do not confer any legally enforceable right 

unless any malafide or violation of any statutory provision is proved. 

[UOI Vs. S L Abbas (1993) 4 SCC 357] 

The Apex Court in its various decisions relating to transfer of a 

government employee has time and again held that the transfer orders 

issued in violation of executive instructions or orders issued by the 

competent authority do not violate any legal rights, no government 

servant or employee has a legal right to be posted forever at any one 

particular place and a challenge to order of transfer should normally be 

eschewed and should not be countenanced by the courts.or. tribunals as 

the administrative authorities are d the best authorities who could assess 

the niceties of the administrative needs and requirements of the situation 

concerned. [State of UP and Anr. Vs. Siya Ram and Anr, (2004) 7 SCC 

405 and the State of UP and Ors Vs. Gobardhan Lal, (2004) 11 5CC 402] 

The Officer is undoubtedly covered under para 5.3.7 which clearly states 

that the sub-paragraphs 5.3.2 to 5.3.6 would apply provided the 

maximum continuous stay in class 'A' stations does not exceed 14 years 

which has been conveniently overlooked by the applicant to hoodwink the 

Hon'ble Tribunal to stake his claim for posting in Delhi. 
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9. That with regard to the statement made in paragraph 5(i) 

O.A the answering respondent begs to start that the guidelines for 

regulating transfers or containing transfer policy at best attorcl an 

opportunity for redress but cannot have the consequence of depriving or 

denying the competent authority to transfer a particular officer/servant 

to any place in public interest and asis found necessitated by exigency of 

service as tong as the official status is not affected adversely and there is 

no infraction of any career prospect such as seniority, scale of pay and 

secured emoluments. Further, order of transfer made even in 

transgression of administrative guidelines cannot be interfered with as 

these do not confer any legally enforceable right unless any malafide or 

violation of any statutory provision is proved.[UOI Vs. S L Abbas (1993) 

4SCC 357]. 

The Apex Court in its various decisions relating to transfer of a 

government emptoyee has time and again held that the transfer orders 

issued in violation of executive instructions or orders issued by the 

competent authority do not violate any legal rights, no government 

servant or employee has legal right to be posted forever at any one 

particular place and a challenge to order of transfer should normally be 

eschewed and should not be countenanced by the courts or tribunals as 

the administrative authorities are the best authorities who could assess 

the niceties of the administrative needs and requirements of the situation 

concerned.[State of UP and Anr. Vs. Siya Ram and Anr, (2004) 7 SCC 

405 and State of UP and Ors Vs. Gobardhan Lal, (2004) 11 SCC 402]. 

The Apex Court in case of State of MP Vs. S. Kourev (1995) 3 SCC 270 

has already decided that the Court or Tribunals are not appellate forum 

to decide transfers of officers on administrative grounds. The wheels of 

administration should be allowed to run smoothly and the court or 

tribunals are not expected to interdict the working of the administrative 

system by transferring the officers to proper places. It is for the 

administration to take appropriate decision and such decisions shalt stand 

unless they are vitiated either by malafides or by extraneous 

consideration without any factual background or foundation. 

- 
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The applicant has no case. His representation for jchoice posting in 

Delhi was considered by this Hon'ble Tribunal and an rder 

by the F-Jon'ble Tribunal vide Order dated 29.9.2009 and incijl15ii6' 

the Respondents had issued a Speaking Order, Annexure-Ill of the 

Applicant's O.A. As no fresh case has been made out the matter stands 

closed and cannot be opened by filing fresh O.A. The applicant is 

engaging in frivolous litigation to thwart the attempts of the Respondent 

to implement the Transfer Policy in the interests of IRS Officers and 

CBDT. 

The applicant has tried to misrepresent facts and misquoted guidelines to 

further his interests. The applicant has highlighted those provisions of the 

Transfer Policy which suit his interests and suppresses the other 

provisions that do not support his viewpoints. His main contention is that 

as per Para 5.7 of the Transfer Policy he is entitled to choice posting, 

whereas this is total misrepresentation of facts. Para 5.7 of the Transfer 

Policy is quoted below: 

"Officers who complete 3 years of tenure at National Academy of Direct 

Taxes, Nagpur, Regional Training Institutes and the vigilance Directorate 

and whose performance has been excellent, will get preference as far as 

possible, in posting to stations of their choice, Officers who have served 

in the North Eastern Regions and ]&K would get preference in posting to 

stations of their choice." 

As may be seen from above, officers who have served in the North 

Eastern Region can only get "preference". He cannot lay claim. Further, 

the applicant has suppressed Para 5.3.7 of the Policy which puts a cap of 

14 years' continuous stay in Class 'A' station. Para 5.3.7 provides that 

the maximum continuous stay in "A" stations in Departmental posts 

(including posts exempted) shall not exceed 14 years. It is on the 

account of this provision that he could not be considered for posting in 

Delhi; AU these aspects were outlined in detail in the Speaking Order 

which has been annexed by the applicant as Annexure-Ill. 
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An officer of the India revenue Service, with All India trnsferd 	tyjncti 

liable to be transferred any where in India. Even if the 

for a particular period, the transfer can be effected before that period and 

he/she has no right to continue at a particular place and personal 

hardship is no ground for avoiding transfer. Any decision to the contrary 

would severely restrict the ability of the executive to effect transfers. As 

the Apex Court has held in several cases, this would only lead to 

administrative chaos. 

The applicant has no case. His representation for choice posting 

was considered by this Hon'ble Tribunal and an order was passed by the 

I-lon'ble Tribunal vide Order dated 29.9.2009 and incompliance the 

Respondents had issued a Speaking Order, Annexure-Ill of the 

Applicant's O.A. As no fresh case has been made out the matter stands 

closed and cannot be opened by filing fresh O.A. The applicant is 

engaging in frivofous litigation to thwart the attempts of the Respondent 

to implement the Transfer Policy in the interests of IRS officers and 

CBDT. 

The applicant has tried to misrepresent facts and misquoted 

guidelines to further his interests. The applicant has highlighted those 

provisions of the Transfer Policy which suit his interests and suppresses 

the other provisions that do not support his viewpoints. His main 

contention is that as per Para 5.7 of the Transfer Policy he is entitled to 

choice posting, whereas this is total misrepresentation of facts. Para 5.7 

of the Transfer Policy is Quoted below: 

"Officers who complete 3 years of tenure at National Academy of 

Direct Taxes, Nagpur, Regional Training Institutes and the vigilance 

Directorate and whose performance has been excellent, will get 

preference as far as possible, in posting to stations of their choice, 

Officers who have served in the North Eastern Regions and J&K would get 

preference in posting to stations of their choice." 

As may be seen from above, officers who have served in the North 

Eastern Region can only get "preference". He cannot lay claim. Further, 

the applicant has suppressed Para 5.33 of the Policy which puts a cap of 
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14 years' continuous stay in Class 'A' station. Shri Home Raikhan's 

posting history reveals that in the initial days of his service he was 

accommodated at his domicile State of Manipur at Imphal from 

December-1981 to May-1987 and thereafter Shri Raikhan has been 

accommodated in the metropolitan cities of Delhi and Kolkata from May-

1987 to May-2005 for period of 18 years and since )une-2005 he has 

been posted at Shillong. Para 5.3.7 provides that the maximum 

continuous stay in "A" stations in Departmental posts (including posts 

exempted) shall not exceed 14 years. It is on the account of this 

provision that he could not be considered for choice posting. All these 

aspects were outlined in detail in the Speaking Order which has been 

annexed by the applicant as Annexure-HI. 

That the application is devoid of any merit and deserved to be dismissed. 

That this written statement has been made bona fide and for the ends of 

Justice and equity. 

çç3 	\ 
9efl0 

It is therefore humbly prayed before 

this Hon'ble Tribunal that the present 

application filed by the applicant may 

be dismissed with cost. 
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VERIFICATION 

	\ 
Guwa l  

I, Imokaba Jarnir aged about 38 years S/o Irnkongmeren 

Jamir working as the Joint Commissioner of Income Tax (Vig.), Office of the 

Chief Commissioner of Income Tax, Guwahati duly authorized and competent 

Officer of the ánsweri;ng respondents to sign this verification and hereby - 
solemnly affirm and verify that the statements made in 	 are true 

to my knowledge, belief and information and those made in paras 2...being 

matters of record are true to my knowledge as per the legal advice and I have 

not suppressed any material facts. 

And I sign this verification on this ............day of February, 

2010 at Guwahati. 

Deponent........ 
Joint Commissioner of Income Tax (Hqrs.) 

OIo. Chief Commissioner of Income Tax 1  Guwahati 
(ri.) 

L1] 



- 1 - -23- 

Z MM 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

ORIGINAL APPLICATION NO: 257109 

IN THE MATTER OF: 

Shri Home Raikhan 	... .Applicant 

VERSUS 

Union of India and ors 	Respondents 

AND 

IN THE MATTER OF 

A rejoinder filed on behalf of the Applicant in 

reply to the written statement fied by the 

Respondents. 

The humble applicant above named, 

Most respectfully sheweth:- 

That I Shri HOMEIRAI  KHAN Son of Late Arirn Raikhan aged 

about 57 years working as Commissioner of Income Tax, Shillong 

-793001, resident of Lachumiere Shillong -793001 in the District 

of East Khasi Hills Meghalaya, have received the written 

statement filed by the Respondents and I have gone through the 

said written statement and I have understood the contents 

thereof. 

 

 

That save and except wherever specifically has been admitted in 

the instance rejoinder the contention and statement made in the 

written statement may be deemed to be denied. 

W-1 
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3) That in reply to paragraph I (a), (b) (c) & 2 of the written 

statement I say that I have filed the instant application bonafide 

and the action taken by the respondents is most arbitrary in 

nature and not for the sake of any public interest as alleged and 

my representation was disposed of illegally by the Respondents. 

4) That in reply to the General Comments made by the Respondents 

in sub Paragraph A to D of Paragraph 2 of the Written Statement I 

say the following:- 

A. I say that I have never misrepresented the facts as alleged nor 

have misquoted the guidelines for my own benefits as alleged by 

the Respondents. 

(i) It is humbly submitted that the Respondents have admitted 

that the officers posted in the NE Region will get 

"Preference" over other officers, but I was not given any 

"Preference" over the other odd 19 officers who were posted 

to Delhi by its order No. 96 of 2009 dated 11-07-2009. My 

request posted in the IRS Officers' Executive Profile seeking 

transfer, as my transfer was due as per rules, by giving three 

options cannot be regarded as a "claim" because all officers 

are required to submit their preferences. The request of the 

applicant and the transfer guidelines had in fact been 

ignored for reasons other than the policy of the DOPT/GOI 

and the IRS transfer guideline. This illustrates the violation of 

statutory rules and the malafide nature of the transfer Order 

96 of 2009 dated 11-07-2009 of the CBDT in respect to the 

applicant. 



2. 

It is further submitted that there-isnodispute to this clause, 

but this Para is to be read with the Transfer/Placement 

Policy of group "A" officers of IRS (Income-Tax), 2003 dated 

09-09-2003. Vide this order Kolkata is classified as Class "B" 

station and accordingly, the applicant had worked in "A" 

station for only 9 years (5 years after excluding exempted 

posting). This fact illustrates the illegal action and malafide 

intention of the respondents. 

I say that I had never applied for being posted to lmphal, 

Delhi and Kolkata and no point of time I was accommodated 

by the Respondents as per my representation or Application, 

therefore, the assertion that the Applicant was 

"accommodated" in these places is a clear misrepresentation 

of facts by the respondents and a clear case of malafide. 

(iv)Moreover, the applicant has not completed 18 years in "A" 

stations as Kolkata was never an "A" station till 2005 when 

Kolkata was finally declared "A" station vide 

Transfer/Placement policy, 2005 for Group "A" Officers of 

IRS (Income Tax), dated 26-4-2005. Accordingly, the 

statement of the Respondents that the applicant had 

completed 18 years of posting in "A" class station is a Lie 

and a misrepresentation of facts, bringing out clearly the 

violation of Rules and the malafide intention of the 

respondents. 

B. It is humbly submitted that respondents has asserted that the 

transfer policy is only a guideline; it is not mandatory and is to be 

followed only in public interest. In its wisdom, the GOIIDOPT and 

the respondents has framed rules governing transfer guidelines 
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•for better governance and administration as well as for public 

interest. When respondent's fails to follow its own rules can it be 

said to be following the principles of good administration and for 

general public interest? The assertion of the respondents is a 

cover up move, to cover up the violation of rules committed 

intentionally, as well as to hide the malafide action by 

misrepresenting facts. 

That the respondents have stated that "administrative 

convenience" overrides all the provisions of the transfer policy. I 

say that this contention of the Respondents is totally incorrect as 

transfer guidelines were framed by the Government in its wisdom 

to bring into fruition the policy of equity, better management of 

personnel, to remove and address incorrectness, to reward those 

who had undertaken hard posting in difficult areas, etc. Violation 

of such statutory guidelines or malafide can be corrected by this 

Honorable Tribunal. 

The respondents have stated that there was no violation of 

statutory rules or maladies in the applicant's case, but the facts in 

Para A, B, & C above clearly indicates that there is violation of 

rules, malafide and maladies in the action of the respondents. 

5) In reply to the various rulings of the Honorable High Courts and Supreme 

Courts as cited by the Respondents vide Sub-Paragraph E to P of P'agraph 

2 under the head General Comments made in their written statement I say 

that the same are not applicable in my case because the cited rulings have 

also clearly held that the courts can interfere with transfers that are illegai, 

irregular, irrational, arbitrary, malafide or violative of any statutory provisions. 
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I humbly beg to say that Respondents transferred 19 officers of CIT 

level to Delhi 'Jide order No.96 of 2009 dated 11-07-2009 in which 

8 cases were on account of childrens' education, superannuation 

and administrative reasons and 11 cases in SI. No. 

6,44,87,110,114,121, 141,193,194,198 & 234 of the order dated 

11-07-2009 have no reasons assigned against them. As stated in 

para A(i) above, officers posted to NE Region who are due for 

transfer out of the region as per the IRS transfer guideline and as 

per DOPT transfer policy should get "preference" and should have 

been transferred out. No such action was taken by the 

respondents. It is not clear nor explained how the 11 cases without 

reasons assigned to them and posted in Delhi have precedence 

over the officers who are posted in NE Region and who are due for 

transfer and had mentioned Delhi as choice station. Even if the first 

choice stations given by the applicant? Such action is clearly 

irregular, irrational, arbitrary and malafide. As the order suffers from 

the above maladies, the Honorable Tribunal can dispense justice 

to the applicant. 

It is stated further that if the first choice of the applicant Delhi 

cannot be granted for whatever reasons, why cannot he be allowed 

his second choice Kolkata or third choice Mumbai? As seen above 

in A (ii) (C) and (e), the applicant had completed only 9 years in "A" 

station (including exempted posting of 4 years) and is therefore 

eligible for posting in "A" stations. The action or inaction of the 

respondents therefore clearly reflects the irregular, irrational, 

arbitrary, illegal and malafide action of the respondents. As the 

action of the respondents suffers from the above maladies and 

violence, the applicant prays for Honorable Court's indulgence. 



'tq 	l WH(i 

1 
-6- 	1 	12  MARUflJ 

Gwhti flonch 
iirl 

Kolkata was a "B" station till 2005 as seen above in para A (ii) (c) 

&(e). Therefore the posting of the applicant in "A" station was only 

for 9 years. The CAT, principle Bench, Delhi vide its OA 

No.1567/2008 dated 23-12-2008 in the case of S.K. Dash vs. UOl 

& others had held that posting in Kolkata prior to March, 2005 is a 

posting in "B" station and cannot be counted as posting in "A" 

station. The respondents had made Kolkata to be "B" station 

through an order and had also accepted the above cited Honorable 

CAT ruling. The respondents order dated 23-11-2009 at para 8 

stating that the applicant had been continuously staying in "A" 

station for 18 years is therefore incorrect and clearly a black lie. 

This clearly reflects the illegal, irregular, irrational, and arbitrary and 

maladies and violence on the applicant and his character, the 

applicant seeks justice which only the Honorable Courts can now 

enforce. 

It is humbly submitted that the humble applicant had never made 

any representation to the respondents to be "accommodated" in 

Imphal, Delhi or Kolkata as alleged by the respondents as per 

statement in Para 7 of its order dated 23-11-2009 that the applicant 

was "accommodated" repeatedly, is an insinuation that attempts to 

character assassinate the good name of the Applicant and the 

Respondents should be directed to prove this allegation. Such 

action of the respondents in telling the untruth clearly reflects the 

malafide intention and the violence it has caused to the applicant, 

simply for demanding due justice on the basis of rules framed by 

the DOPT and CBDT. As the malafide and the devious violence of 

the respondent has been exposed, it only the Honorable Court that 

can now dispense due justice. 



'The statements of the respondents in Para 9 of its order dated 23-

11-09 that the applicant suppressed the provision relating to 

maximum limit of continuous stay in "A" station has been shown to 

be a lie as stated in the above paragraphs (b) & (c). Such selective 

statements and untruth reflects the arbitrary and malafide intention 

of the respondents against the applicant. As no justice can be 

expected from respondents whose actions are based on the 

foundation of arbitrary despotic action with malafide intent, the 

applicant prays for justice. 

The statements of the respondents in Para 11 of its order dated 23-

11-2009 that in view of the applicant's continuous stay of 18 years 

in class "A" stations and other reasons, the Competent Authority 

cannot accede to the representation of the applicant is incorrect, a 

lie, a statement of falsehood made with malafide intention against 

the applicant, who the respondent had in fact grudgingly 

acknowledged to be an asset to the Government, as stated in Para 

11 of the above dated order. In view of the respondents' lie and 

malafide intent, the applicant prays that the Honorable Tribunal 

may grant justice to the applicant directing the respondent to 

transfer me to my station of choice or any of the three options the 

applicant as had submitted earlier in the 0 A No: 257/09. 

6) That as per the latest Transfer/Placement Guidelines for officers of the Indian 

Revenue Service, CBDT•2010, dated 16-02-2010, the total period of stay in a 

Region shall not exceed 24 years as per Para 4.2. In Delhi Region the 

applicant spent 9 years. In Kolkata Region, the applicant spent 9 years. The 

applicant is therefore entitled to be posted in Delhi, Kolkata or any other "A" 

station. The difficulties expressed by the respondents in its order dated 23-11- 

2009 vide F. No. A-2201 1/03/2009- AD.VI at Paras 8 and 11 in the applicant's 
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case (which is disputed as to the number of continuous stay in "A" stations) 

now ceases to exist and therefore if the respondent is fair and just, it has no 

case to detain the applicant in Shillong or should have no difficulties to post 

the applicant to a station of his choice be it Delhi, Kolkata, Mumbai or any 

other "A" stations. 

Copy of the Guide Lines -2010 is enclosed herewith and marked 

as Annexure- XII 

7) That in reply to the statement made in paragraph 3 of the Written Statement 

filed by the Respondents I say that the respondents have relied on the ruling 

of the Supreme Court in UOl vs S.L. Abbas (1993) 4 SCC 357 to state that 

the order of transfer can be challenged on two grounds, i.e. malafide or 

violation of statutory provision. The respondent's order No. 96 of 2009 dated 

11-07-2009 and its order F.No A-2201110312009—AD—Vl dated 23-11-2009 

have been shown to be irregular, irrational, arbitrary, malafide, etc. in my 

reply to Sub-para A to P of para 2 of the written statement above for reasons 

of the fact that the respondents had wrongly and falsely taken the period of 

the applicants posting in "A" stations to be a continuous period of 18 years, 

when in fact he had stayed continuously for only 9 years (including exempted 

period of 4 years). By this mistake and falsehood, the respondent illegally 

denied the preference of the applicant. As the mistake, falsehood and illegal 

action of the respondent has been exposed; the Honorable Court has every 

right to give justice to the applicant. ln.respect to violation of statutory rules, 

the incentives given to officers posted in the North Eastern Region by the 

DOPT< GOI in the form of (a) retention of Government Quarters in the last 

station from where transferred, (b) retention of Telephones in the last station 

from where transferred, (C) allowance of HRA in the last station as also in the 

NE Region, (d) Free trip once in a year for the family and the Government 

servant to and from the last station to the station in NE Region, (e) Choice 

station as far as possible after completion of three years posting in NE 



Region, etc. are all statutory in nature 
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There is no principle ofadministrativ 

convenience that one of the incentive can be given and the others can be 

denied to the government servant. The incentive is a whole package and it is 

mandatory, based on the choice and claim of the government servant. If the 

government servant cannot be adjusted in his choice station, he should still 

be given preference for his second or third station of his choice which the 

respondent had deliberately avoided. The respondent has clearly missed the 

point, by equating general transfers with reward transfer specifically meant for 

those who had made sacrifices and served in hard postings like the NE 

Region. The respondent having indulged in malafide and illegal action, the 

ruling cited and depended upon by it, fails. 

That as regards the statement made in paragraph 4, 5 & 6 of the Written 

Statement I say that the application made by the applicant to the Honorable 

Tribunal is not frivolous as alleged by the respondents. Infact the action of the 

respondents in rejecting the transfer of the applicant is irregular, irrational, 

arbitrary, malafide and illegal, and the instant application has exposed the 

respondents to be indulging in all the above maladies and I stand by my 	

It 
statement made in the O.A. 

That in reply to the statement made in para 7 of the Written Statement filed by 

the Respondents I say that I had served continuously for 9 years only in "A" 

stations and I am eligible for posting to "A" stations as also kolkata , as in the 

case of Shri D. B. Rao who was transferred and posted to Kolkata from 

Shillong after a stay of four years in Shillong and in view of what had been 

stated by me in Sub para (i) to (vi) of Para 5 and in para 6 & 7 above. 

iO)That as regards the statement made in para 8 of the written statement; I say 

that I have not misinterpreted the transfer policy to suit my own intarest as 

alleged. Infact, it has be..ome clear that the respondents have misinterpreted 

the transfer policy and misrepresented the facts before the Honorable 
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Tribunal. Further I beg to submit that the rulings cited and relied bythj 

respondents have no force as the illegality and malafide intentions of the 

respondents had been brought out in the foregoing paragraphs. 

11) That in reply to the averment made in paragraph 9 of the Written Statement 

filed by the Respondents 1 say that the same are duplication of their averment 

made in earlier paragraphs of the written statement and the same were duly 

replied by the humble Applicant. I say further that through the inaction, 

actions and orders of the respondents, which are highly irregular, irrational, 

arbitrary, malafide and illegal, the applicant has suffered great mental turmoil, 

humiliation, victimization, character ruination and has suffered great injustice. 

The applicant deserves justice from the Honorable Tribunal as the 

respondents had decided to close their eyes on the correct facts, the plain 

truth and fair justice which they are supposed to uphold and in reply to the 

allegations that I have suppressed para 5.3.7 of the Policy which puts a cap 

of 14 years of continuous stay in class A City I say that I did not stay 

continuously 14 years in class "A" City as alleged by the Respondents. Infact 

the humble Applicant in Delhi Region had spent 9 years and in Kolkata 

Region, the applicant spent 9 years and therefore the applicant is entitled to 

be posted in Delhi, Kolkata or any other "A" station. The difficulties expressed 

by the respondents in their order dated 23-11-2009 vide F. No. A-22011103/ 

2009- AD.VI at Paras 8 and 11 in the applicant's case (which is disputed as to 

the number of continuous stay in "A" stations) now ceases to exist and 

therefore if the respondents are fair and just, they have no case to detain the 

applicant in Shillong or should have no difficulties to post theapplicant to a 

station of his choice be it Delhi, Kolkata, Mumbai or any other "A" stations and 

I reiterate that I never made any application to accommodate me to my 

domicile State of Manipur at lmphal, and at no point of time I was 

accommodated by the Respondents as per my representation or Application 

to Delhi or Kolkata, therefore, the contention of the Respondents that the 
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Applicant was "accommodated" in metropolitan cities is a clear 

misrepresentation of facts by the respondents and a clear case of malafide. 

I say that Respondents Vide order No.96 of 2009 dated 11-07-2009 

transferred 19 officers of CIT level to Delhi in which 8 cases were on account 

of childrens' education, superannuation and administrative reasons and in 

respectofthell casesatSi. No.6,44,87,110,114, 121,141,193,194,198& 

234 of the said order dated 11-07-2009 they have not assigned any reasons 

against them. As I have stated that officers posted to NE Region who are due 

for, transfer out of the rogion as per the IRS transfer guideline and as per 

DOPT transfer policy should get "preference" and should have been 

transferred out. No such action was taken by the respondents. It is not clear 

nor explained how the aforementioned 11 cases without reasons assigned to 

them and posted in Delhi have precedence over the officers who are posted 

.in NE Region and who are due for transfer and had mentioned Delhi as 

choice station alongwith 2 other Choice stations. 

12) That in reply to paragraph 10 & 11 of the Written Statement filed by the 

Respondents I say that my Application and the instant rejoinder have brought 

forth the correct and whole truth which was attempted to be hidden by the 

respondents, Department of Revenue, Ministry of Finance and the instant 

rejoinder has been filed lonafide for the ends of justice. 

In the premises it is therefore prayed before this Hon'ble 

Tribuhal that your Iordships would be pleased to admit the 

0. A. filed by the humble Applicant and may further be 

pleased to allow the prayer made in 0 A No: 257/2009 in 

full and the Respondents may be directed to transfer the 

humble Applicant to station of his choice i.e. New Delhi, 

Kolkata or Mumbai and for which act of your kindness I 

shall remain ever gratefuI 
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VERIFICATION 

I Shri HOME RAIKHAN SIO, Late Arim Raikhan aged abo rs 

working as Commissioner of Income Tax Shillong-793001, resident of 

Lachumiere Shillong -793001 in the District of East Khasi Hills Meghalaya do 

hereby verify that the contents of the instant rejoinder made in paras 

...are true to my personal knowledge and 

paras-%to.................believed to be true on legal advice and that I 

have not suppressed any material fact. 

And I sign this verification on this the Iiday of March 2010 at Shillong 

Signa e of the applicant 
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F. No. }IRD PM/44412t2008-09115 IS 	- 	 Dated lFebaiary, 2010 

To. 

All CCsII /DGs1T (CCA) 

Sub: Trana i 	4es fç  Qft( q th.1n4an,ReJi14 $ T- 

2QL 

MaIarn/Sit, 

The Competent Authority has approved revisions to the existing .Trarsfer/PlaCement 

gu4elines for IRS officers in the Departments in order to align th operational 
requirements of the Department with the placement needs of the officers. The enëlIst4 

Trsfertplacemetlt Guidelines will ppJU:' and may kindly be 
circulated to all IRS Officers in your Region. 

Youraf: 
4 

1 DD1T(HRD) 

I. PS toFMIMoS(R) 
2. Secretary Revenue 
3, Cman/Members CIIDT 

joint Secretary (Admiii), CBDT 
AUJ.S.sandCslT CBDT 
Hindi Section for Mmdi Translation 
Secretary General IRS'AssocitionhiTGOA 

B. Web Manager, frsoffice.rsonhillAOrg for uploading on the website. 
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G uwahati 3enc1 

Dated:16 th  February 2010 
1. INrIWmJCT1ON 

LI The Central Board of D.irect Taxes (the Board), Department of Revenue Ministry of 
Iinanee, is the Cadre Coütrolling Authority for the. Indian Revenue Service (IRS) 
oftIzers. In onler to bring greater efficiency, effectiveness and transparency, and also 

• to provide better opportunities to officers for excellence and propecareer planning, 
appropriate placen eat I transfer guidelines are a vital ingredient These .l'acement 
guidelineshave been formulated with the primary objective to alig, hum usesource 
management in the IRS 'with the overall organizational goals of the Income Tax 
Department (ITD), and more particularly better career management of the officez 
cadre asawhole. 

1.2 All transfers and postings of Group-GA' offipers shall be effected by the Placement 
Comxnittee of the Board, or on its recommendation; or by a local P1acmcnt 
Committee., as the case may be, as far as practicable in accordance with the 
following guidelines. 

1.3 These guidelines shall not be applicable to the transfer and posnng of Chief 
Commissioners / Directors General. 

1.4 These guidelines shall come into effect from the date of issue. 

2 THE 1LAc.MNT COMMITTEE 

2.1(i) The Placement Committee of the Board shall consist of the following: 
Chalnuanof the Board 
Member (Personnel and Vigilance); and 
The .nior-most Member of the Board. 

The Joint Secretary (Admn.) in the Board will act as its Secretary. The Zonal 
Members shall be consulted by the Placement. Committee before finalizing the 
iransfers/postings. 

(ii) The Placement Committee of the Board "' 
Recommend proposals for posting of Chief Commissioners/Directors General 
and Commissioners/Directors for approval of the Finance Minister, through 
the Revenue Secretary and Minister of State for Finance (Revenue); and 
Be the final authority for transfer and allocation to the region of each Cadre 
Controlling Chief Commissioner of Income Tax of officers below the rank of 
Commissioner. After the proposals are drawn, up and approved by the Board, 
the Chaimian shall consult MOS(R) before gving cft'ect.to.transfer proposals. 
In case of deviations from these 'guidelines1 approval of Finance Minister, 
through the Revenue Secretary and Minister of State. for Finance (Revenue) 
shall be abtaine& 

2.2 (1) In each region under a cadre Controlling Chief Commissioner of Income Tax., 
there shall be a Local Placement Committee consisting of: 

Cadre Controlling Chief Commissioner of income Tax; 
DOlT (Investigation); and 

/ 	t 
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issioner The senier most Chief Comm 	
whose; juris4ictiOfl fallS wtthin the 

region of the Cadxe Controlling CCII irF  respect of CCIT Regions at stations 

listed in 4.3.(i) (a); and all the other Chief Coil 
USSOflers in case of other 

Regions. 
(ii) The Local Placement 

Committee will consider the intra4cgiofl transfers of 

officers below the rank of Co issioner. All postings by the Local Placement 

commitwe Will 
be in accordance with the provtslOfl$ of these giidelineS. 

2.3 The minutes of each meetingof the placement Committee shall be drawn up and 
approved by all Members within 24 hours of the meeting (not by circulation). 

3. 	. 

3.1 	For officers of the rank of Chief Comiflissin 	rectors General and 

())flunissioners/Directors the Placement Committee of the Board 
	will 

recommend the Region and Station for approval. 

	

32 	
For officers below the rank of CoxnrniSSi0, the Placement Committee of the 

Board Will 
place the officers at the disposal of the cadre cofltrolling Chief 

Commissioner for further posting. 

	

3.3 	On promOtiOfl 
Group-IA' officers will normally be nsferrd out of the Region. 

except where they have come to that Region less than two yearS earher. However, 
they may be retained for the balance period of tenure at the place of their posting, 

subject to the availability of vacancies. 

	

3.4 	Group-' B' Officers on promotion to the grade of ACIT shall be transferred out of 
the 

 Region except in those cases where the officer has less than three years of 
service left at the time of promotion. 

ice left shall be posted to the stationlRegio 

	

3.5 	Officers who have 3 years or less serv 	
m1 

of their choice to the extent possible. 

	

3.6 	
As far asø'sible, the senior-most Commissioner(s) at any statiofl may be posted 
as Adithstrative Commissioner(s). 

V4.1 For the purpose of these Transfer Guidelines, the jun 
	n sdictio of each Cadre 

o trolling Chief Commissioner of Income Tax shall be treated 0
a separate 

Region. 
4.2 The total staof 	

C&CCt, in all grades (in 
 Ln  Group 'A Service), including and up to the grade of 

Tax. in a particul 	 not ex 	eighteen years in 
'isL4 mfl .00s  

y Ijcluding 	i 
All Group A' officers (subject to 4.4) below, shall be liable for transfer at 
the commenCeme of the FlnaflCial Year if they have as on 31 ' 

December of the preceeding year completed in field posting - 
8 years of continuous stay in field postingS in the following eight 

metropolitWi statiofl5 
New Delhi, Murabal. Ahrnedahad, Ban ga/Ore. Hyderab Pune, 

chennal, Kolkafa. 
j;nHn1 stay In field postings in respect .of the 

S  

/ 
/ 
00 

Ch 
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Arnritsar, Baroda, Rhopal, BhubwehWar, Cwzdigarh, 
COimbatore, hzdore, Jaipur, .Kaipur. Kochi Luckno.w, Ludhiana 
Nagpur. Parna, Surat, Visakhaparnant 

(c) 3 years of continuous stay in field postings in respect of other 
stations. 

(ii) 	The officers may, however, be transferred out before the completion of their. 
tenures on theirown request or on administrative grounds/in .pubhc interest 

4.4 (i) ExpiarwthnE For the purpose of counting continUOUS stay at astation 
(a) Any period of less than two years spent outside that station shall be 

ignored. 
(b) If an officer proceeds on Deputation for five years after spending four 

years in field posts ata station listed in 4.3.(i) (a) above, on return from 
deputation he may be posted at that station for only for the balance 
period of tenure i.e. four years more subject to Par 4.5. below. 

(ii) Inthe case of Delhi and Mumbai, continuous stay as stated in 4.3(i) (a) above 
shall be 14 years including exempt posts but excluding Deputatiøns and 
postings in the Board. 

4.5 	in case the number of officers opting for p stig to a particular Region I station 
exceeds the number of vacancies available in that Region / station s  the posting will 
be decided in the following manner: 

Officers who have never worked in that particular Region / station will be 
given first preference for posting there; and 
Officers who have worked for lesSer duration in that Region / station will be 
considered thereafter. 

4.6 	All postings in the Board and the attached Directorates of the Board (including 
earlier Directorates like Directorate of Special Investigation, inspection Division 
etc.), as well as posts in the Department of Revenue, deputations / postings to 
Central Economic intelligence Bureau (CElB),FinarCial Intelligence Unit (FlU), 
NADT (including RTI), Enforcement Directorate, Authority of Advance Ruling 
(AAR), Competent Authorities (C.A.$), Appellate Tribunal for Forfeited Property 
(ATFP), income Tax Appellate Tribunal, Central Processing Centre (CPC) and 
Settlement Commission shall be treated as exempt and shall not count towards 
calculation of stay at a particular station / Region, subject to Para 4.2 above, but 
may be so counted at the option of the officer. 

4.7 (i) Deputation of officers under Central Staffing Scheme and other deputations 
shall be regulated as per the guidelines issued by the Department of 
Personnel and Training from time to time. 

(ii) The period of deputation outside the Department shall be excluded for 
counting towards stay in the 'station' and 'Region' tenures of the officer, 
subject to Para 4.2 above. However, the sante shall be counted, if the officer 
so desires. 
On return from deputation every officer shall report to the Board, and shall 
immediately be posted as OSD in the office of the local Chief Commissioner 
of inconie Tax under whose jurisdiction s/he was serving while on deputation 
till her/his regular posting. This interim period shall not count as stay at that 
station. 

4.8 The minimum cooling off period for being posted again to the same station I 
Region will be 24 months reckoned from the date ofjoining at the new station. 

4. 

N / 

k1li, , 
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4.9 Pedods spent on 
training and study leave at the same station or in the same Region 

(includixg similar assigtment abroad) will not be counted as period of stay at that 
station or Region. 

4A OL Exceptio'ts  on compassionate I administrative grounds may be made by the 

Placement Committee. 
7 	 who 4 ii flfficers  rRflT will ei 

901,  

\ 
agpur, RegIons Trarniag 

Oft 	veerved 
	 & 

' 	.4rIflflOSt1flQ to One 
S. 

4.1i 	
two to three year 

4.13 Direct posting within the Department from Delhi to Mumbai and vtce-Versa shall 
iAS shall be oemiitted only 

not be permitted. Movement between 
after the concerned officer has had a break of two years in some other region It is 
clarified that this restriction shall not apply in case of an officer going on 
deputation from Delhi and Muinbai; or• being posted to the Board or the 

Directorate of Systems from Murubai. 
4.14 Similarly, direct posting from Delhi to Gurgaon, Noida, Faridabad or Ghaziabad; 

or from Mumbal to Thane shall not be permitted. Such movement shall be 
permitted only after the officer has spent at least two years at some other station. 

4.15 In case of shortage of officers in a particular Region, the Board may relax the stay 
/ tenure limits prescribed in respect of transfer in a particuler )fear. 

5. 

DG (111W) WilL. assess and determine job requiremeflts job profiles and skills 
needed for various posts in the attached Direetorates of CBDT and provide the 
Board list of suitable officers having the requisite  skill-sets so as to enable the 
Placement Committee to select suitable officers for these tostS. 

6.1 Cases of postings an medical / compassionate / educational groruids will be 
sympatheticallY considered by the Placement Committee. 

6.2 Husband and wife may be posted at the same station subject to availability of posts, 
in accordance with the extant instructions of the Government of India. 

63 GrievanCe petitions from Officers against t±ansfer orders should be sent to the 
Placement Committee within seven days of the om-mufliC0fl of the transfer 
orders on the offci.al website. The Placement Committee shall, as far as feasible, 
dispose the concerned petition within IS days of receipt of the said petition. 

7. WFJ1 ON. 
7.1 Notwithstanding anything contained in these Guidelines the P1acemeit Committee 

may, if it considers necessary to do so in public, interest and in furtherance of 
organizational objectives, transfer, retain or post any officer to any station / Region 
or a specific post. . 	. 

4 
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7.2 In between two -Annual General Transfer exercses4 on administrative exigeflCieS 
the Placement Committee may shift any officer from one place / post to an-other. 

7.3 Notwithstanding anything contained in these Guidelines, the Placernnt Comnñttee 
may transfer any fflcer in respect 'of whom the concerned Commission&a 
Commissioner or DirectorfDired)r General wider whom. the officer is workings in writing that the 
and the concerned loaM Member, have made re TaUefld1t0flS  

continuance of a particular officer at a particular postfStati0flJre0n is not in the 

public interest 

An officer under orders of transfer may be granted Study Leave from the new 
place of posting. Period under such leave will not count towards cooling off from 
stay at a stat on or in a Region Officers who proceed on leave without oupleting 
the wescribed tenure at a station / Region Will be posted to the station from which 
they had gone on leave, on joining after availing leave-. Officers who have 
comp'eted their tenure at a particular- station f C 

/ Region before proceeding on Study 
Leave will report to the office of the Cadre Controlling Chieommissioner from 
where they had proceeded on Study Leave, under intimation to the Board, for 
further posting as per the guidelines applicable in their case 

/ 

Subject to the availability of -  vacancies, Principal Office Bearer (President or 
Secretary) of the recognized AssociatiOnS! Federations may be 

allowed to continue 

at the national  headquarters till the next annual general transfers, - 

/ 	P.sing1i 
DDIT (HIW) 

0 	IJA 


